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[Mr. Speaker] 
a direction or make a request-what-
ever it may be-and then if it is not 
observed, he might take exception to it. 
Every time if he asks me to give a 
direction, it loses its weight. 

Shri Bari Vil;hnu Kamath: But if 
they do not imp'ement it. wo!lat am I 
to do? Whom shall we go to? 

Mr. Speaker: I bope that would be 
done. 

Sbri Daji (Ind~re): Sir. I b\'c a 
submission to m;:l~c, I would request 
you and through you the Minister of 
Parliamentary AII:lIrs to tnk~ no Ie of 
this. He has 'put a bunch of papers re-
,arding action tak'en on the a ;surances. 
You wilJ recall. Sir. that ev:n during 
the last session jO'1 had dlrectp.d th~ 
Ministry of Comm·.~rce a(,d lnclistl y'-
there was a halt-hour discussion also 
on this-to give the trcak-u!l or the 
licences issued to the different groups 
of industrialists. Twice w(' were ass:!,'-
ed, on the floor :>f thl!! HOll~e I hat it 
will be given. It is more thlln Ii 
years and stin ... 

Mr. Speaker: He may kindly write 
to me, 10 that I may look into it. 

DrI DaJi: Yet. 
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GENERAL BUDGET-GENERAL 
DISCUSSION-contd. 

Mr. Speaker: The House will now 
take up further discussion of the 
General Budget. Shri U. M. Trivedi 
may continue his speech. He has 
already taken 16 minutes. 

Shrl U. M. Trl ... edl (Mandsaur): 1 
do not remember having taken HI 
minutes. 

Mr. Speaker: I am giving it from the 
record. 

Shri U. M. Trivedi: I have spoken 
for 14 minutes, according to my cal.-
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eulation, but I will not dispute what 
YOII say. I will take just one minute 
more. I had practically finished my 
observations on this matter. 

Yesterday I was on this point that 
the leakage that is takmg place in 
our revenue must be plugged at all 
levels. Although it is not meet and 
pn'per to suggest very small items, yet 
these small items generally go to 
make up big things. In our present 
day pusition. it may be very meet and 
proper for the Government to apply 
its mind to this. Whenever it find! 
that economy is necessary there il 
a\"oid~ble waste, it should take some 
action. 

It is a noticcablt' fact that a large 
amount of dues is to be recovered by 
Us frc'm Pak:stan. Pakistan always 
has sO'll1ething against us one way or 
other and unfortunately this very 
hrge amount has remained outstand-
ing against Pakistan. We have not 
raised our voice and all the money 
that we are entitled to get from Pa-
kistan is not recovered by us, with 
the net result that we are being 
taxed on account of a country which 
is not on friendly terms with UI. 

I will again say that there 11 a lett 
of wasteful expenditure. Wherever.l 
«0 in the block development and com-
m~nity projects, in the name of social 
welfare, jeeps are being provided to 
a 11 and sundry and misuse of these 
jeeps is going on to a very great ex-
tent. In my small State of Madhya 
Pradesh alone, you can locate 200 
jerp, which are misused. You can 
multiply that number by the num?er 
Of St;,tes, in which the' same thmg 
is h3ppl'ning. This wasteful expendi-
ture must be stopped. 

The annual reports printed by the 
v~riou3 Ministries are merely m~t.ter 
Of fact reports, printed on ordinary 
p:lpcr, whereas the reports from these 
cr.mponies to wh2m monevs have been 
advanced by us or which have been 
flOoted by Government money or 
which are small corporate bod,ies run 
by the Government have a mce get-

~ . 
up. They are printed on beautiful 
paper with gOod photographs of the 
manager saheb and others. Why 
should there be this wastage of money 
by those people who are not able 10 
show a return of more than 0'93 per 
cent on the total investment that iI 
made by them? This also must be 
looked into. Wherever we are able 
to block these expenses, We must do 
It. I was giving some examples ye3-
terday and I do not want to repeat 
them. 

Sir, I will mention one small point 
and with that I will close my speech. 
I was speaking about the super pro-
fits tax. I have found that the pro-
po-.ed m~aS:1r" of super profits tJX 

suffers from a two-fold fallacy. The 
firs' is th~t the measure as.3umes :lOy 
profits beyond 6 per cc"t ns suDer 
profit.s. The recent experience is that 
preference capital has been going a-
begging even at 9 per cent or more 
than 9 per cent. How can we put a 
ceiling at 6 per cent. A risk equity 
capital requires much higher yield 
to be attractive. For the first four 
or five years there is total denial of 
dividend and the dl.,.idends On equity 
capital are never cumulative. There 
is the risk factor in addition. These 
two considerations must add to the 
Interest basis of the equity capital. 
Therefore, I suggest that unless some 
measure is propounded by which for 
another five or ten years to come those 
new companies which will be floated 
are exempted from the levy of super 
profits tax, it will hit heavily· alI those 
small people who invest and capital 
will become shy. 

Mr. Speaker: Shri Tantia. 

Shri P. K. Deo (Kalahandi): Sir, 
. may we know when the Finance 

Minister will reply? 

Mr. Speaker: By about two o'clock. 

Shrl Rameshwar Tantla (Sikar): 
Mr. Speaker, Sir, I join most of my 
hon friends to congratulate the hon. 
Fin~nce Minister for presenting a 
bold budget which is necessary at the 
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[8hri Rame.hw;ar Tantia] 
present moment to raise the potentia-
lities of OUr defence. 

Sir, the new taxes are to the tune 
of Rs. 275 crores which are divided 
among various things like rise in ex-
cise duties, rise in customs dutiea, 
compulsory deposits, surcharge on 
income-tax and ,uper profits tax. 

As regards the rise in excise duties, 
I would reque,t him-as others alia 
have done-to consider the question of 
effecting some reduction in the pro-
posed duty On kerosene oil. At the 
most it will make a difference of Rs. I 
crores or Rs. • crore. in the revenue 
receipts, which you can get by im-
posing a duty on some lwtury goods 
or by impo.~ing some more tax on the 
rich or the prince.. They can pay 
thnt amount, and I am lure in that 
way you can get 3 or • crore. of 
rupees and a general appreciation from 
the manel. 

Cooming to the question of compul-
sory deposits, I again requelt tha' 
the lower income group, people ,et-
ting below Rs. 3000 and peasants who 
pay Rs. 50 and below as land rn'enue, 
Ihould be exempted. That will .aye 
Government a bil amount Of clerical 
job and the staff neces*ry for that, 
and that will also live relief to the 
poor lectiOD Of our .eople. 

I kaYe nothjnr to .. y arainst the 
nrcharre on income-tall:, because 
when all the people, whether poor or 
rich, haye to pay lomethinl, why 
Ihould not those people who pay in-
come-tax be asked to pay somethIDr 
more. 

I also want to say something about 
the super profits tax which has been 
a controYersial subject during this de-
bate .. 

An Hon. Member: It has never been. 

ShrJ Rameshwar Tantia: It has been 
opposed bv some and it has also been 
supported 'by some others. First of al1 
I want to say that this ,uper profits 
tax b no' a tax on the rieh ~ple 

alone, it is a tax on the poor as well 
The coompanies do not belong to the 
Birlas, the Tatas Or the Khataus. They 
belong to lakhs and lakhs of share-
holders many of whom are retired 
people, charitable trusts, widowl and 
other •. 

SbrJ D. S. Path. (Yeotma1): AnI 
shareholders small peopJ('? 

ShrI Ramtlllhwar Tantia: There Ire 
elsa small people who own shares 
worth RI. 100 Or Rs. SO~. I do not 
know why thOle people should be 
penalised to such an extent that they 
have to pay 110 per cent or 75 per 
cent prior to receipt of their dividends. 
Sir, there are only two ways of get-
ting tax from the corporate sector: 
either increase the corporation tax or 
get super profits tax. I am also not in 
favour Of increasing the corporation 
tax because it will affect those indus-
tries which are struggling, and are 
making "rery amall profits. 

I .upport the Super Profits Tax but 
not in the way in which you have put 
it. You want RI. 211 crorel but I am 
lUre that it will bring much more 
than Rs. 25 crores. Yesterday, the 
han. Deputy Minister of Finance laid 
that they estimate the Budget with 
ia margin between "' and 5 per cent 
here and there. But I can .ay that 
this estimate la 200 or 300 per cent 
under-estimate. Day before yesterday 
Shri Indrajit Gupta at least laid one 
reasonable thing when he .aid that 
this Super Profits Tax will bring 
Rs. 100 crores. Other estimates Ire 
that it will .bring 'between Rs. ., 
crores and Rs. 75 crores. 

On page 39 of the Stati$tical Pocket 
Book produced by the Government of 
India, It is said that the capital of 
private companies is to the tune of 
Rs. 1201 crores. If we take their ~e­
serves as Rs. 500 crores, it comes to 
Rs. 1700 crores. If we reduce Rs. 400 
crores for those companies which are 
not making profits or are making 10 
191nall. profits that they do not come 
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ylthin i.be purview Of the Super Pro-
Its Tax, then we are left with B.s. 1300 
crores with profits of about Rs. 380 
crares on which at present the tax 
Is Rs. 190 crores. Your realisation of 
Super Profits Tax on the balance of 
Rs. 190 crares will be Rs. 65 crores. 
I have not taken into account all those 
trading and managing' agency firms 
whOSe paid-up capital is Rs. 1 lakh 
and who make Rs. 3 lakhs to Rs. i 
lakhs Or more. I do not argue for 
them. You may tax them as much as 
you like. But I argue for those peo-
ple who have invested their small sav-
ings in company shares. Why should 
they sufter? 

The present rate for preference 
8hares is 9'3 Or 9'S per cent. Who il 
Iroing to buy equity shares, when on 
preference shares one gets a fixed 
dividend of 9'5 per cent. when in 
ordinary shares at 6 per cent there is 
a risk Of losses also? Some hon. Mem-
ber said yesterday that it will not 
retard the grawth of production. I 
do not think that it will not retard the 
Il'owth. I want to ask whether there 
ill the same enthusiagm for buying 
• .,... shares tada,. in the market It 
was six months before. 

Some quotations were given regard-
ing high profits after paying super 
profits tax. Regarding that I will say 
that if we take the present price of. 
those shares, it gives onl,. 5 per cent 
to the .shareholders. The 26 per cent 
profit is all right, but the reserves 
were not counted. A shareholder who 
had got those shares did ftot bu,. 
them when the Century Mills started 
about 60 years ago. He might have 
bought them two or three years back. 
We have to take their income which 
'Will be 5 or 6 per cent. 

In these circumstances I plead that 
he will again give thought to it and 
eee as to what can be done rea.,onably. 
He may take Rs. 25 crores or Rs. 30 
crores. A company will not collapse 
because of that. But I think he would 
DOt do such things due to which the 
industry will sufl'cr very much. There 
is no load on account of these Rs. 25 
c:rores or RI. 30 crares. But whe? it 

is B.s. 75 crores or RI. 110 crores, they 
cannot bear it. When he took charge 
Of the Finance Ministry five years ago, 
there was general relief among the 
people, among the poor, the rich and 
the industry. They thought that as 
he wal a very reasonable person, he 
win not do such things that will put 
such a burden on anybody which is 
Imbear8lble. But every year you are 
Increasing the taxes; you do not re-
duce them. Still, they bear them and 
bear them happily. They pay them. 
But this time there is something 
wrong in the calculation Of the Super 
Profits Tax. If you think again as 
to what is wrong with it and if you 
calculate, I think, you will see that the· 
percentage which is allowed for pre-
ference shares, namely, 9'5. should be 
allowed for the ordinary shareholders 
also. 

Sbri 'l'J'qI (Dehra Dun): When does 
the hon. Minister reply to the debate? 

1Ir. Speaker: At about :! o·clock. 
Shrl SeshJ1aD (Perambalur): Mr. 

Speaker, Sir, the Budget has been 
prepared with special reference to the 
defence of the country. Probabl,. for· 
the ftrst time we have come to know 
what it means to be in war and what 
It COlta to defend our independence 
and democracy from a ruthless ag-
lI'essor. There can be no tWD opinions 
on this score that the country should 
be defenl!ed efl'ectively alld at the 
same time should be developed eco-
nomically and industrially. We haYe 
to prepare ourselves. We have to 
make ourselves strong against the 
aggressor and also against any possi-
Ible future aggression from whatever 
quarter it might come. 

In preparing the Budget which is to 
prepare the country for defence and 
development the han. Finance Minis-
ter has succeeded admir~blv a~ hr 
as the arithmetic Of th .. Budget J(oes. 
So much is the additional rp'luirn -

ment and So much is the addWo~al 
resources that are to be raisnd. 
We have to see whethpr the addi-
tional burden of taxation has been 
UleJSed correcUy and diltributed . 



[Shri Sezhiyan). 
wisely and whether the taxable capa-
city and the saving capacity of diffe-
rent sections of the people have been 
ascertained in a correct way. 

Coming to the super proftta tax, 
:first I support the basis and the form 
in which it has come. It has to apply 
to income where, after deductions, it 
is above 6 per cent of the total capi-
tal. It is esfmated to yield about 
Rs. 25 crores in the Budget estimate. 
This seems to be a gro~s under-estI-
matc. The hon. Member who spok~ 
before me today also told us that it 
will yie'd Rs. 65 crores. I do not know 
why this dcliber~te under-estimate 
h:Je> h(,:,!l mad o in th" huJgl'l. Now, 
thL're is a big prcs~ure frcm big 
bu..:i=H.'SS a~3in3t th"s S~J::>2=- profits tax. 
I ,1') not k!1oW W!l' tlwr tlli, undcr-
est·mnlc hls becn deLb2ratcly made 
to give scope for a probable change 
in the level from 6 per cent to 8 per 
cent. Otherwise, they may have esti-
mated it at Rs. 55 or 60 crores. What-
ever it is, we would insist that the 
super profit! tax as it is in this form 
should be applied and the assessment 
should be made on a correct basis, 
and the loopholes that are nryw found 
in income-tax assessment should not 
be aHowed to invade this fteld also. 
Some time ago, the Public Accounts 
Committee also reported of many 
cases Of undcr-a~ses~ment of income-
tax. The same thing should not 
hal'p n n here .. Of the heavy burden of 
taxation, a major portion has been 
aHowed to fall on the middle classes 
lind the poorer sections, especially the 
add;tional levies on kerosene, soap, 
printing and WTiting paper, tea, coffee, 
toh~cc(l. and revised rate~ for post 
card, anrl postal articles. These addi-
t;(1'1:11 l.'vi.,s are sure to hurt the 
common people. It is idle to talk that 
tj,~".~ inrrra,e:; will affect only to a 
5m311 n~rc('nbg" of tr~ pC;!,f" of arti-
clp~. For c,('1mnl". it is stated that 
the pr'ce'l will incren,e (1nly bv about 
] ~ nP. in the case of S01P per 
b:u' and it will be 1! nP. in 
the caRC of cloth per square 
metre. Though the tax may be 
11 nP., ISO the mercilant. if he ia 

honest, will make it 2 nP. If you g3 
to a village, the increase may be 5 nP. 
Or 10 nP., rounded up to the nearest 
amount. Also, the increased cost ot 
living, increased cost of materials and 
the cost of other articles are bound to 
push the prices of various articles up 
in the market. 

Yesterday, the han. Deputy Minister 
gave an assurance that prices will not 
be allowed to rise. WhOle we WE'lrome 
these assurances, we would like to 
know what concrete stcps are being 
taken, whether the (';rv·'··nm' nt nro-
pose to take over control of produc-
tion, whether thev v;oil! t:lke over 
distribution of th n essrntial c~mmo­
dities, whether they will open fair 
price shops and all jj,,,oc lj,ing'l. 
Pious wishes and brave assurances 
will not do miracle in this case. 
Unless we have got concrete llteps 
a'1d concrete m1rhin O "". to rnal with 
these, in no time prices will go up 
spiralling Rnd at a later slat'P it may 
be very difllcult to control these in-
flationary tendencies in prices. 

Carning to the compulsory savin,. 
IIcheme, the other day, an hon. 
Member mentioned it as a scheme ot 
cmn~lsory starvation. I am afraid, 
this scheme has been drawn up with-
out assessing the savinI( canacity of 
'the ditreTent sections of the people. 
In a study undertaken by the National 
Counr.il of ApDI;ed Econom'c Research 
in ]000 (1f I1Thon ;n~oJT1" and savings, 
they have found that tbere is a vast 
d;ffprencn ;n t~~ savinl!~ in inrome 
between the lower !(roup~ and the 
upper I(roups. S"Ppnse ""1' t?ke the 
disTlo~able annual income of households 
undrr R. 101'11'1 thr ?vnrn!"r nC't saving 
ppr hOll<rholrl 1'0'1' benn founrl to be 
minn! 125. That i~, they are not 
savin,,:. Thev {ther tok" 101n' or de-
s~ve th"ir p~st. savin!!, tn maintain 
t1l"m~"lv"s. Tn housf'holds with 
TIs ]000 10 ]999. thc aVf'ral!~ saving 
has r.p.pn m;nn, R~. Aga;n, they have 
tn take loans and t~ev aTe in indeb-
t,,'1~f'~' In the I(rolin Rs. 2000 to 
2Q'l!l. the ~;lV;n~ hns hnf'n minus 24-
Only in the groups 3000 and above, 
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we find some saving. In 3000 to 3999, 
there is a saving of Rs. 15 per annum. 
If we go to the group 10,000 to 14999, 
the saving has been put at Rs. 3019 
per annum; 15000 to 24,999, Rs. 6227 
and Rs. 25,000 and over, a substan-
tial saving of Rs. 18,0l7. This table 
would cleafly show that the lower 
income groups are unable to save. If 
you take the ratio of savings to in-
come, you will find that the 
group 'Under Rs. 1000' is unable to 
save; and they incur debts, and the 
ratio of the dissaving or debts to 
income is 20.6. The .group having an 
income between Rs. 1000 and Rs. 1999 
also incurs debts, and the ratio of 
debt to saving is 6. The group of 
people having an income between 
Rs. 2000 and Rs. 2999 also incur debts, 
and the ratio is only 1 per cent in 
their case. From the group having 
incomes Of the order of Rs. 3000 and 
above, there is a gradual increase in 
the ratio, and the increase is by leaps 
and bounds. If you take the group 
having income between Rs. 10,000 and 
Rs. 14,999, the ratio of saving to 
income is about 24.6. In the case of 
the group having income between 
Rs. 15000 and Rs. 24999, the ratio i.a 
about 33, and for the group having 
income Rs. 25000 and over the ratio 
is 44'5. 

This clearly shows that the saving 
is more heavilv concentrated in the 
highC'r income groups. Therefore, ins-
tead of ask'ing the low income groups 
to save compulsorily, the Finance 
Minister should have asked the higher 
income ;;roups having an income 
above 1.5. 10,000 or Hs. 15,000 and 
above only per annum to save com-
pulsorily. There would have been 
some meaning in asking. them to save, 
So far as the lower income groups 
are concerned, they have nothing but 
their indebtedness to offer, and they 
are not able to save under the present 
conditions. These figures were com-
piled in 1960, but I think that the 
condition now would be much worse, 
and these people would have been 
plunged into greater indebtedness. 

It is also pertinent to note here 
that the Compulsory Deposit Scheme 

3017 (Ai) I..SD---4. 

Bill is applicable only to the clusell 
having income between Rs. 1500 and 
Rs. 3600. Though it is called a com-
pulsory savin~ scheme, it does not 
apply to the groups who are liable for 
income-tax. That means that only 
the groups having income between 
Rs. 1500 and Rs. 3600 are compulsorily 
asked to save, while the other groups 
are not touched, and we are leaving 
them to their own pleasure. 

Also, it is found from the report of 
the National Council of Appllecl 
Economic Research sW'Vey that·the top 
one and a half per cent of the house-
holds with an income ot Rs. 10000 or 
more accounted for 166 per cent of 
the net urban savings, while the top 
4 per cent of the households accounted 
for as much as 200 per cent of the net 
aggregate urban savings. If the total 
net aggregate urban savings had been 
Rs. 500 crores per annum, it means 
that' the top 4 per cent alone saVell 
about Rs. 1000 crores, which is offset 
by the Rs. 500 crores dissaving of the 
other groups. Therefore, there is a 
heavier concentration Of saving 
among the higher income groups 
which we should take into account 
while imposing the scheme of com-
pulsory saving~. Therefore, I would 
suggest that the compulsory savings 
scheme should be applicable only to 
the high~r income brackets than for 
the lower ones as has been contempla-
ted in the present Bill. 

Further, I would suggest that just 
as we have got a capital control 
scheme, likewise We ShOlild have a 
salarv control scheme also. For all 
appointments over Rs. 5000 per 
mensem the establL<;hment, whether in 
the private or the public sector, should. 
take the permission of Gov~rnment 
before making such appointments. In 
some cases, it may be necessary t. 
.pay more than Rs. 5000, but in all 
those cases, they have to make a 
relevant case to Government and. 
take their permission before making 
such appointments. Also, salary in-
crements for salaries over Rs. 2000 p.rn. 
may better be put in the compulsory 
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[Shri Sezhiyan] 
Avings; at least 50 per cent of Uw 
increments should bl' put in the 
eompulsory· savings which are to be 
paid five years later. 

We are asking the poor people to 
pay the taxes willingly, we are asking 
the clerks, the teachers and the agri-
culturists to mlke ccmpulsory savings. 
While Government and the Minister. 
are preaching the virtues of saving, is 
it not better that they presuppose 
this preaching by their own practice? 
Axe Government prepared to save 
lOme thing? Have the Ministers and 
the Ministries made any honest attempt 
to curtail their expenses? 

The sense Of urgency whiCh is .0 
important in times of emergency Is 
lost sight of now. Though the leaden 
speak and the newspapers put in 
lIlJlal! boxes the "Do's and Don't's" in 
times of emergency, what happen. is 
that the farmer in the field, and the 
worker in the factory and the clerk 
in the office has not been made to feel 
that there is an emergency and that 
they have got a task to fulfil. They 
do not feel that if they do an extra 
bit of hard work they will be doing 
something to dr;v" the Chinese out 
of India because they do not see the 
lIBme sense of urgency in the Govern-
ment administration ihelf which 
continues to be in the old rut of 
pompousness 8qd lethargy. The ad-
ministrations, the officials and the 
:Ministers, the executives of big pro-
jects and the author;t;es in the various 
public undertakings should now seek 
to improve the efficiency, curtail the 
expenses and also to make the 
necessary economy within their spheres. 
Nobody can say that there is no scope 
for improvement in the 'economy of 
the governmental administration. No 
less a person than Mr. V. T. Krish-
Da.ma.char~ the father of planning in 
India, gpealdng in 8 seminar on Plana-
ing in August, 1959 said: , 

"If there is a c1o~e supervision, 
the saving in costs would be III 
po!r cent . . . Take our big '""i-
ption projects. Administrative 

el!iciency alone can make 8 diffe-
rence at 15 per cent in costs, tha' 
i., in the total costs of the pro-
jects". 

It we take the Third Plan outlay_the 
original estimate-of Rs. 6500 crores, 
then 15 oer cent saving would mean 8 
saving of Rs. 1125 crores which is not a 
small amount. For 1963-64, the Plan 
outlay is Rs. 1226 crores and if we 
make some honest efforts to save some-
thing, at least at the rate of 10 per 
cent. we will be able to saVe about Rs. 
120 crores which ill go a long way not 
to tax the poor people, not to tax the 
kerosene, not to make the homes and 
huts Of the villagers dark, not to put 8 
premium on the education of young 
children, not to make the book. and 
paper costlier than what it is. We 
can bring more light to the homltl 
and minds of the poorer sections of 
the population. We can give more 
comforts to soldiers. We can bring 
more happinl'ss in the country if we 
are able to make more economy In the 
govemmE"ntal expenditure. 

One word more about defence. The 
preparation of defence is not going 
to be a temporary affair. As Iltng as 
the threat ot war is there, as long as 
the aggrpssion is there, we have to 
take a hE"avy burden of defence. Un-
less we take a long range view, assess 
the taxable capacity and saving capa-
city of the r:,eople and distributf' the 
burden S:l that it becomes bearable for 
all sections of the population, unless 
we dO this now, we may entangle the 
country and the people in a serious 
economic crisis and inevitable catast-
rophe of a big nature. To solve 8 
problem bef7.e it becomes a cris;~, to 
avert a crisis before it becomE"~ 8 
catastrophe should be the wise policy 
of a weJrarr· State. 

Shri LIIadhar Kotokl (Nowgong): 
Mr. Speaker, Sir, we find that the 
Finance Minister has presented a very 
bold budget. He has only dfl:le the 
duty that has been cast on him by 
this House and the nation as a whole. 
On 11th November, 1962, we in thl8 
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.ou., and on 26th January, the entir, 

.. Uon \ook a ~le,nn pledge III'.· the 
-D.Ie of this .olemn pledge waa to 
Urmonise all OUr resourcetJ towaro. 
til., organisation at an all-out effort 
to meet this grave national emergency. 
Theretore, it we have to augment our 
.etence effort, we mllat 10 in tor in-
G"eaSed resources. This iSl what the 
J'inanee Minillter cas tried to do In his 
welget. There is an'increase at about 
RlI. 610 crores over the current year'. 
lIudget and it we look into these fiures, 
We find that ot this increased amount, 
RI. 491 crores go to the detence head. 
It has been more tha.n once announced 
in this House and outside that detence 
and development must go together-
they are inter-linked and inseparable. 
How, taking both detence and develop-
lIlent, the overal! budgetary gap comes 
to Rs. 455 crores and this entire gap 
~ covered by the increase ot Rs. 491 
crores in our detence budget. So, to 
lomplain that this is an unrealistic 
budget does not seem to hold water. 
It is true that the budget proposalJ 
which the Finance Minister has 
lIrought torward cast a very heavy 
burden on all sectiollll ot the popula-
tion-and this is as it has to be. 
Theretore I would congratulate the 
l'inance 'Minister tor showing his 
boldness in discharging the heavy duty 
1bat we in the country as a whole 
have cast upon him. 

However, keeping On to this broad 
approach, there are certain points in 
the budget proposals which, I feel, 
deserve some consideration by the 
l'inance Minister. It he considers 
those points, I am quite sure that his 
expectation of the overall result will 

. not be anyway grately affected. 
Firstly, I would submit to h'im whe-
ther he should not withdraw the duty 
that he has proposed to impose on in-

. ferior kerosene and also to reduce the 
duty on superior kerosene. I submit 
this because we will find, out of the 
total taxation that is proposed, of 
about Rs. 275 crores, Rs. 205 crores 
earne under the indirect taxes of which 
about Rs. 175 crores fall on the consu-
mer goods and hence the incidence of 
thIJ heavy taxation, as a whole, fall!! 

on the poorer .ectiona ot the popula-
tion. The kerosene is a commodit7 
which is mostly used by tM poorer 
.actions and more particularly in the 
rural area •. 

Secondly, I would also appeal to 
him to exempt uneconomic holdlnga 
from the operation ot the comulsOT7 
lavings scheme and that applieS in the 
case of 'below subsistence low income 
group. We have other small savmga 
lehemes also towards which the people 
contribute. If we accelerate our drive 
for those voluntary savings schemes, 
then we can expect the IImount which 
the Finance Minister thinks he will be 
getting ,by the imposition of the com-
pulsory savings scheme. If he doel 
10, then he will take away the pinch 
that this compulsion is likely to give 
on the poorer sections of the popula-
tion and the poor farmers. In thil 
connection, I would suggest to him that 
if he cannot take away the compulsion 
part of it, he should better take to 
compulsory insurance rather than 
compulsory saving. That will give 
.. additional incentive to the poor 
people; that would cover, in addition 
to savings the risk element. I think 
that will be a better proposition than 
tne one that he has propo~ed so far as 
the poorer sections and poor farmers 
are concerned. 

Then, I plead with him that the 
small and medium industries, with 
small capital and meagre reserves, 
should be exempted from the opera-
tion of the super profits tax. So, also 
the nascent industries. Th"y should 
be given a tax holiday R~ has been 
suggested by various Members in this 
House. 

Yesterday, the Deputy Finance 
Minister, Shri Bhagat, spoke about 
the price line. I woutc{ still plead 
with the Finance Minister to keep a 
elose watch over the cumulative efl'ect 
of all these multiple taxe~. The prices 
are sure to rise on consumer goods. 
But let it not be a price bpvond a rea-
sonable limit. The fear Is, and our 
past experience shows, th,t the prices 
might go much beyond what is reason-
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[Shri Liladhai Kotoki] 
able. I would request him to keep a 
very strict vigilance on it. 

About development, I am constra-
ined to point out the performance of 
our agricultural production is nat 
quite satisfactory. The targets that 
We set in the Plan are !lIot reached. 
If things are allowed. to pass as they 
are now, we will not be able to 
achieve the targets and that will be a 
great calamity. There are variouB 
causes why this has happened. The 
caUSes are known. But the sorry part 
of it is that actions are not tak ~n as 
required. One thing hilS got to be 
remembered. It is the tarmers who 
produce. But all the elforts we have 
made so far have not rimply reached 
them. This, in a nutshell, is the prob-
lem. I would draw the pointed atten-
tion of the Finance Minister to thia 
and ask him to look into it. 

Then let us see how this twin policy 
of defence and development applies 
In the case of the north-east frontier 
which comprises NEFA. Naga Hills, 
Tuensang, Manipur, Tripura and 
Assam. I will not say anything about 
defence because it is not within my 
competence and J rlo not think it is 
wise and prudent to deal with the mat-
ter here. I only hope that steps are 
being taken in the light of the expe-
rience we ~ad during the first assault 
on this sector. 

Regarding development, I have got 
a lot to say, but I know you will not 
give me time for all that. Therefore, I 
will simply say that so far as deve-
lopment in thi" zone is concerned, it 
is most disappointing. This House 
knows how this zone was affected by 
the partition. The pntire economy was 
crippled, and ail that has been done 
during the First, Second and even u~ 
til now under the Third, Five Year 
Plans has fallen far short of lh~ Jeove-
lopmental needs of this zone. This en-
tire zone is full of rcso"r":es, natural 
anct otherwise. But somehow they 
have not been ta~ <>Verheads of 
power and transport have not yet beeII. 

provided. The pe1" capita consumptiaa 
of electricity in Assam is 2'54 k.w.h. 
against 31'62 kwh tor India as a whole. 
Take anY criterion you like. You will 
find. that the economy of this entire 
zone is at a very low ebb. It a strong 
economy is necessary to have a strone 
defence, here is a case which is not 
only local but national. So I urge OIl 
the Finance MiniSter to give his special 
attention to the sorry plight of deve-
lopment in this zone. With th_ 
words, "I again congratulate the 
Finance Minister on the Budget aa a 
whole. 

.nf~ ~ (t(ZT) : ~ 
~~~,~~tm~~ 
~,~ f~~~ ~ f'fi «rn it 
~ mft ~ if ~ ~ t<m ~, ~ 
<ffi ~ ~ ifl11 +w:R ~ I m;;r ¢ 
~ ~ ~ l:I1! ~ f<r. ;;ft Olf:nrr'tT ~ 
~ ~ 'fiT ~, f;;r~ ~ ~ -m.-
'fiT ~T ~ ~, 'dl1: ;ift ~ *t;r~fu" 
'fiT li"f ~~, <ffi Olf'PIT'lT <r·t ~ W~ 
'l""'R ~'J Wf;f( 'fir ~ f;jf~<:T ilr ~ 
f.f; ~ ;;r:J; ~ 'f.'t 'l;fl">: or~r ;miff ~ 
~I't l:I1! ~crlT <i?f ¢or ~rITT f~ f;;r-~ 
~ ~r 'fiT ;;rr 'JilO;IT ~ I 

12'25 hrs. 

[MR. DEPUTY-SPEAKER in the Chair]. 

\\11 ;if{ if ~1'f1<: 'f'lfT it ;;r) ~'1T, 
~ ct<:'1i 'iT ~ m'f'f.T IXlH m·r.fq(f 
~~dT~ I mMI"'II"l'lfTif~tr 
~'fm: ,,"T +n<f~ 9;ff<RT ~ f.... ~ 
~ 'q"~ ~ ~ if ~1ffi 'fir O<i,,,::q-r it 
~ ~ ~ 'q"~ H tif'ti 'fiT <r~ q 
~ \3"f~ Oli'iffl"i:fT <!IT it if(! o,UHTl< 
~'i rn 'fiT l!:T Wf,(ff ~ I ~ '1': ~ ;q-);: 
~sr~~~fqdlfo'"!fT~ 
it;~~ifT~~I~it 
~ ~ ;orr ~ m"lIT l"M ~, tm it 

, 1ITU ifilft ~q IfiroIT <tt tit f.... &IfCrn11ft" 
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qqit~'f>l"~~~atrT~~ 
~ ~ fif> ;q;n: ~ tffi ~ 1fp.fT it 
;pft ;:r ~ crT ~T Cfif it f~~ 'liT 
~ i<'T ~lfT I ~ ~crif; fCI"'Rm 
~ ~:~ 'liT <mr ~ fif> f~ ~ it 
~ >ifT t<rn ~ ;)it tT f~ ;m-or 

~ it ;mm-~lffiT !lIT rrt !!ft 'fif ~n: 
~wn1i;;rr~~ lit~~ 
i fif> !IIT>if ~rt ~ if; OlFimlfT Cf~. iii 
~ ~lIT 'H<AT mif>Cf ~l lr{ fif; ~ 
Cfll1 ~ ~~ rn it 1'if"f ~T ~ ~ 
ij"ifiaT I ~ ~ it ;;rr~ 'fOT "lfTCf'fT 
~ lIT ~m ;;rr ~T I ~mr f'!iWft ~ 
¢;:r ~ ~ 'fOT ~mT, ~wr.r ~lfT'f 
!IIT':r mm;fi ~ <'f1lT ~ 1 ~ I t<rn ~ 
lti<: f~ <'ITl1 ~T ~ ~, ~ ~T 
~ ~ ~mt ~T ~T ~ I oR; ~T 
<mr WRm if; "sf::ilic p"{T <fi"i'\sT ~ ~ 
wfl I ~ ~ I!fT f'fO ~Ww4d41 ~ 
Sffim ~lm ~ f'fO ~ lIITfq"'fi" 'tf~)Ir ~ 
ifilft 'fOT ~R >ifT ~ ~ ~ ~ f.ff~ 
~~f'fO;q;n:~~if;~ 

iffi 'f>l" iff.fT 'fi"'1 If><: ~T crT <'fmY it 
'tif'1f~14fc'l o;rnpn, <'fm it ;mm ~~ 
i\:l<Tr, ~1I 5I"'Im: 'f01" mCf'fm qf'fi"Cf ~r~ ~ 
i!R it ~ ;;rfo1<f> ~ mlftO tffi 'f01" i1f.fT 
'liT~~1 

~ ~ ~;;rrar ~ f'fO 'if<!; "fR t 
VN ~ ~ ~ ~1I lfffit ~ i!m 
'f>l" i1f.fT 'Iil ~m ~ ~ ~ I it ~ 
~ f<!; w ~ f<ffl ~I" ~ ~I[ 
~'fi"T~~foJ;WI\:~;:r[f 
111 ~~ t i!R >ifif w;a- ~ q:) 
a-T ~ ~ tffi 'f>l" ~ ;¢T lfCT ~iT I 
aR O<li 'fi"T ~ ;:it ~ ;rcnm ~ fif; 
;it "lfT tom ~ ;m: ;;rr ~ '!ll:ft ~ ~ 
~~~;:r~I"~ l~m;¢T~ 
~ lIT ~I" mIT ~ 'f>l" .w- ;¢T 

"'~ I >ifTtom~;m:;;rr~q: 
~ if(!'~, ~ ~~'fi"T ~ . 

Discualion ' 

sr~ <1"1" ~~"'T -; 'T~r ~!IIT I ~I" f~ 
it ~ if f;:r~~ ru 'fi"T ~ 
~ ~ f" fqrrr tffi 'fOT ~rit 
~ ~ '!i"T~ ~::r.- <r.rllfill ~ it '1<l:r o;r:r;n 
~ f>ifflfr dl<::'tdf<'l'fi m<r~i 'f>l" 
Wd" "lfl" ~T o;rT<: t'flI "lfl" ;:r ~R 'IT~ I 

WI\: ~m 'fO~ '3"'1T4" lIRr \!lm crT "'fro 
~ ~lm o;rn: lJVm: if; srfu ~ 'l>1" 
~fu "lfl" ~Td"1" I ~m '1<l:T fif>ll1 lfll1 
~ I ~1'1'r.T crT <iftC'f1")Ir ;:it ~I" "SI"ctTcr 
(ld"r ~ f<!; tffi 'fOT ~ ~ ~ I 

it l1;'fi ~ m ~ mtTt m;A" 
W<!T ~ ~ I f;;RT ~ Cf'fd"T9;fY it 
~ it ~ 'ifIWI1" ~ f'fO ~ ll"'fl"11: 
if;f~~~~sr<rnif;~ 
~~ ri~, ;;IT tmit ;;n ~ ~ ~ WI\: 
~ C'mi ~ f'lfm:<: mf~ 'fi"T 
!AiR ~ m m<NiT t<rn ~ 'l>1" lIITCf-

~~;r@ ~mr I WI\: ~ ~ 
S1.lR f<m ;;rrar m<: ri<dl'i~4 
~ '1fT ;;mfT m it<T ~ f~ lfd" ~ 
f<!; ~ "SI"'!m: 'iiI" ~ ~) ~ qr 
f'fO ~ t'flI ~ '1fT >if~ ~ ;r 
~ I ~~'IfT<mf<t>l"m~ 
~~ ~ I <r.tirn ~f"l'i '1fT d""\'fi ~ <ft 4ffi" 
<mf ~ "SI"'!m: ~ ~ ~ iIT<T 
~r~, ~ ~:~ ~ f<!; ~ C'mi ~ 
<ft S1.lR ~r f<m lflIT I ~ srcfrd" ~ 
~ f'li ;;it <it 'lTf"fffi" ~ 'Ii"< !lIT ~, ;m 
m~ ~~~q;,:~f<m~ I 

"(lIiIiT 1fiR1lT' ~ & f<!; ~ otT 
mr ~ ~ ~ iIT<T ~ <mf 'liT ~ 
~~;r@~& I 

it ~ <ft ~ ~ ~ fit; mGf 
~ it ~ ;lif;'f it ~ ~ ~ 
~Vf4Tn~it~~,<m 
~ fm iRe it ~ ~ tflIT 
~~~rolflIT&f'li~~ 
;mIfT1IlQ; ? ~ ~ ~ ~ m 
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;rtf m-r i fit; ~ 5ffiI1lfl !tiT ~ 
~~tw~q;t>"t~;Rf 
~Ifini -mf~~ ~ I m u ~ 
1ft f~ <mIT~, ~ ~ 
m~oo~ m'l~T~it;fm 
~~ it; ~ ~ srf~ ~~ 
fiff~t,~~1f~~m 
~~~I' 

~.miti~it~~~ 
~ ~ m ifffi lfiQ:T ~, ~ it ~ ;mr 
«'~iti~~~~;rr 
~ ~ I 'WR ~(q' iIt mGflrtf ;f>1 ~ 
m ~ ~if ;f>1 ~ ~fR;rit m 
m;;r ~ "I1T iti m '1ft ~fiJ ~ t 
f.r. fm '4t ~ iti~, "IT f<fi 10. 
~ ~oo lo ~ qf.'t<mfT t, ~ ~ 
m1f~~""""" 

~ ~: : qm;r ~ IfiT1It 
~ 1fT t, ~ !lIR ~ ...=rf;;rit I 

iii" fQlll'iA b : ,ll ;rropr t f. 
mtf.t 1{ll ~ f'ir.Ic ~ ~ ~ ~ 
v'4t c;I;U ~ or{f f\'fliT I 

~ qro. : 'iN ~ ~ f1Al 
~~1J1t1 • 

iii" fq;r;r.r b : st ilWiJ ~ 
~1fi1: ~~ I ~#IIlWzrq:~ 
Ifi{. """W 'fT fit; 'iIR ~ ~ <it ft1fftr 
~vm-tl~~~~ ~ 
'liT ~~ <fiT \~ <fiT ~fT t ~ 
~ ~I-;;ifl;: om- ~;:rT.~ I ~ 
~ ftqfiJ lfi" t f", qm: ~ 'WRT 
~~ f"lf~ I!lVIT ~ ~ ill orT1rrU 
~ ~ iti fuiI- ~t; qr~ q.~ or{f ~. 

WI\~~~ifT~~iJr~iJ 
f;;rit qij-~ m 1 ~ ~ ;n;lIlf <R 
if; am. f~ Z~;;rtTTlIT ~T t ~ 
~";:i1{~"e ~ ~ ~ ~ q'h: ~ 
~ llii: t, ;n;lIlf 'I1T if; ~ \'!}iff it 

Ifrnf iti ~ l!it ~<1J1n, f", ~ m1A-
~fOf~lf>1lTRm~t IlIGfiJIJ 
~ ~ If<. 'If 0 Q 0 <nf't'fo a-'ffl 0I1fflT '" 
ill ~ ~ 3;n: ~'lfo qo ~~ riITT I 

~ <fI;r ~ 0 q 0 11: fm; "'~ ij- wA ;r;iR: 

if ~ ilitiT ? f;;rn ~T\ If>T ;;y);p-
m ~r"t ar-;) If>T Gm t, WI\ q 
~ ~zfr ~ :Ti ;a~lit ~ omft If{ 

~ ij- f'I'fT<: !f~(ifT ~ I m 
~ q1f\ ",if it T:" ~~, ~r ;rf t f~ 
IfiT\OT ~ <ti:t,R Off, ~ wr.cft ill _ 
~ ;f>1 fcm"m ror..n-~ ~ f~ 
~ ~~~~~ ij- mom. it ~ 
$I" I ~ ;q-tT\ ~ ~U~ ij-~ 
~<fi ,i5T ifi<: ~'lifi ~ :Ti ofIT~ If>T\Uf ~ f. 
~ ~;f>1 f:lJi"f "'( H ~ m<: ~~ ~ 
lI>T lJ<1riJ ~~ qrf<'rn'r ~r lfIH.f 'fi1: I 

q;a- it # if;'f<l ~li ;fr'Jl" ~ ifi<: ;lis 
~. ;;it fit; Gl"I r GI"'i'U t I q'h: ~ , 
f1f ;tr if; ~ iti ~ it I ilia ~ ~­
;fP:r ~ it Wi> ~HIi"f it "'iIT t. 
~ it ~'T wli f~ ~ 
~ ~ I it ~ ~l1Jflf ~ f", Pr~ft" 
~ If{ ~ ~ 1~ iti~ ~ ;;rtTTlIT 

1fIfr flt; <'itIf W ~~ it iliCT 1ft 
m q'R ~~ ~ ~~ fcffi ~T q{\'-
~~~ ~ I ~~ ~if>'T iI"RI' 
m Ifi\: ~i ;ITIf>CT ~ ;;rmr W I it 
~~aT ~ f'fi ~;lt ij-Ii€! all" ifi<: forIrr 
~ 'fT flf> !WT< flf~!r iti ~ iti orr'{ it 
m ~R'iJ ill ~JlJ \1~li't ~~ ~iT I W 
5f1f>T\ ",1 ;r;fl1~ <:,1\ti'~ m.1f>T<: '1ft ;r(r 
v.n- <;{rfWt I "tjtitf<i ffi~ !fit ifF' 
~ ~i<: ~ T «"'fT iAT" ~ 
atfl!; -a~'IiT ~"I~(11f ~'ffiT ifi<: ~~ I 

~ ~f <ii ~a- n if wr.rr 'l"f'tUf 
~ !fiU1T ~ ~R "PI" <ii ~ 
~~I 

8hrl NataraJa PHial (Trivandrum): 
With your leave, I ahall make a few 
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[Shri Nataraja Pill~i] 
observations on the Budget proposab 
presented to this House. 

During the Fall of last year we were 
subjected. to a massive aggression on 
our border, and the nation as a whole 
reacted to that by taking a pledge in 
this House to vacate the aggression and 
to protect and preserve the interna-
tional boundaries of our State. Ali 
such, it is the duty of the Government 
to implement the decision taken in this 
House unanimously. I think the 
Budget as presented is the first step 
in that direction. The Budget can 
thus be characterised as a defence 
Budget. 

Necessarily th:m we are slowly dIift-
ing into a war economy. The pivotal 
task in the management and control 
of a war economy is to mobilise all the 
resources and to direct, initiate and 
maintain the resources of the State for 
productive capacity. This calls for the 
transfer of all resourc'es from the less 
i.ril.portant ends to those that are re-
lated to defence. 

The hon. Finance Minister has, with 
commendable courage, adopted mea-
sures to mobilise all resources to the 
best advantage and to maintain the 
productive apparatus for the defence 
of the country. 

Out of the total budgeted expendi-
ture of Rs. 1,852'~0 crores for the year 
1963-64, Rs. 708'51 crores is marked 
for defence, in addition to Rs. 106 
crores for capital outlay. This amount 
is Rs. 418'9 crores more than the 
actuals for 1961-62 and Rs. 365'14 
crores more than the 1962-63 Budget 
amount. It is Rs. 256'70 crores more 
than the revised Budget estimates for 
1962-.63. 

Alter' having made a pI'OVl8lOn of 
lIB. 800 crores and more, it is incum-
bent on the Government to see that the 
mJlount is utilised. in full to the best 
advantage. But the record of the 
Defence Ministry in this matter u 
revealed by the Audit Report iI not 
aeouragin,. 

13 hrs. 

During the year 1960-61, there wall 
a saving of about Rs. 28'08 crores out 
of the sanctioned grant of Rs. 338'25 
crores. The savings are accounted for 
by the non-implementation or delay 
in the impleomentation of the schemes 
by the Defence Ministry or Ilon-
materjalisation of supply. This chronic 
ailment w ill not, I hope, persist here-
after. I hope that in this year of 
emergency the department will try to 
utiliSe in full the amount budgeted. 
The comparatively large provL~ion 

made in this year's Budget should en-
able the Defence Services to equip 
themselves effectively and make them 
more mobile and give them lIir sup-
port which is indispensable, with the 
hclp of our friends. With ('Iur pain-
ful experience of the last year or the 
immediate past, I trust that the pro-
VISIOn on Defence Services will be 
fully utilised to the best advantage. 

It is very difficult to distinguish 
between military and civil expendi-
ture during war or even during peace. 
MiHary expenditure for the defence 
Of the realm ultimatl'ly depends upon 
the productive capacity of the nation. 
It is more true in a country where 
economic and industrial developments 
era only beginning to grow. The hon. 
Prime Minister in one of his recent 
speeches said that "the more we con-
sidered this matter the more we would 
see that our development schemes 
were 'by and large an essential part 
Of defence. 85 per cent of the deve-
lopment plans are an essential ,part of 
our defence and even the remaining 1~ 
per cent are i\ldirectly concerned with 
it. May be, a few things might be 
slowed down Or otherwise adjusted 
but by far the greater part of our 
Plan is e!lSentiJIl for defence so that 
it is neither correct nor justified to 
draw a line and say that this is de-
fence expenditUre and this is develop-
ment expenditure as if there were two 
separate things." In a war economy 
there cannot be a division like that. 
The w~ole natioD'. productive capacity 
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must be 'diverted and harnessed for 
defence. Therefore, at this time of 
emergency, the defence budget has 
necessarily to include adequate pro-
vision for the development of the Plan. 
Not only that. The economy of the 
eountry must be so adjusted to help 
thf' defence capacity, to the present 
situation. For instance, we know how 
U.K. mobilised its resources during 
the Second War. We find that res-
training the consumption of non-essen-
tial goods tapping all resources, volun-
tary and' forced savings, mopping up 
the increased purchasing power, rigo-
rous checking of inflation and rise in 
the cost of living-these were the 
economic policies adopted by .he 
United Kingdom to win the war. That 
nation which adopted these principles 
was not prepared to accept defeat at 
any cost and ultimately succeeded in 
establishing its 'superiority and its 
integrity. Sir, I am glad in a way 
that the hon. Finance Minister is 
adopting the same road to victory in 
ilis Budget too. 

I will conclude in two minutes. 
have to say only one or two things. 
That is about the compulsory savings 
scheme. Fifty per cent of the land 
revenue assessml'nt. is io be realised 
and credited as cO'l11pulsory savings. In 
a country like India where fragmenta-. 
tion is at the highest. I think this 
proposal will be very near impractical 
to be worked out. For instance. in 
Kerala 66'6 per cent of the holdings 
are below one acre; the majority even 
in this group owns a few cents and 
the land revenue assessed on these 
bits will be too small. Perhaps in 
realising this amount there will not 
be much of an expenditure as was 
expressed here by some friends; tha 
land revenue staff may be able to 
collect it from the land-holders; but 
the thing is it will not be a savings 
to the land-holder. It would be an 
infinitely small amount and a 
poor land-owner will not know where 
it is credited and how he can get it 
INIck. It will be an unnecenar,- kind 
of penalisation for the landholder ~ith-

Discusnon • 
out bringing in II'IlY appreciable 
amount to the coffers of the State. 

About the income-group of Rs. 125-
250, I may say a perlonal experience 
lI'hich I had. In our State in urban 
and semi-urban areas there are some 
co-operative distributive societies. 
They put an officer and there was an 
effort to organise them. I had also 
a hand in it. When we were trying 
to organise it, the difficulty We felt 
was that this low fixed income group, 
who were in the Central State Ser-
vice. the other employees, etc. were 
perpetually in debt. They cannot come 
out Of the debt. In spite of the ad-
vantageli which they knew that co-
operative societies will give them, they 
""ere not prepared to come in. If you 
examine the co-operative credit socie-
ties in urban areas, you will find the 
largest number Of defaulters are from 
this group--fixed low income group. 
They are living a life of perpetual 
indebtedness and it will not be possi-
ble to realise any amount. When I 
spoke about my State, Kerala .... 

Mr. Deputy-Speaker: He must con-
clude nOW. 

Shrl Nataraja Pillai: I will conclude 
with this sentence. Or shall I stop? 

Mr. Deputy-Speaker: Shri Ranga. 

Shri Ranga (Chittaor): Mr. Deputy-
Speaker, I am sorry, .on this first 
opportunity to speak on the Budget 
introduced by my hon. friend Shri 
MorarH Desai-and the other Budgets 
introduced by him-that r cannot 
agree with him in the claim that he 
has made in these words: 

"I have endeavoured in doing 
&0 to be fair and constructive to 
the best Of my ability." 

I am not quite sure whether he would 
agree with me when I gay that it is 
not entirely his own achievement. 

The Minister of Finance (Shrl Mo-
rarji Desai): Entirely my own. 

Shri BaDca: If 80, he would h.~ 
lIesitated in uainl theae WOlds: 



·P79 . KARCH 18. 1_ 

eShri Ranp]. 
'"I'he proposals that I am ealIed 

upon to malte for my fifth Bud-
get .... " 

Shrl MorarJi Desai: That iI my duty. 

Shrl RaDp: He iJI obliged to be 
Finance Minister and necessarily he 
thinks that he is called upon to make 
proposals ...... (Interruptions.) Please 
have some patience. Otherwise, you 
can as welI ask me to sit down and 
we can well close this House. Otl:ler-
wise, he would have hesitated in usinc 
those words. Why do I say that these 
proposals are not fair and that they 
are not constructive? Are they fair to 
the kisans, the great majority of our 
masses? The prices of agricultural 
commodities are being kept down. 
Only yesterday, one of the Deputy 
Ministers made the claim and earlier, 
the Minister of Planning in particular 
was making that claim-what steps 
they would like to take-and they ask-
ed the House to give them more and 
more powers to keep down the prices. 
In addition to that, this Economic 
Survey itself bean witness to the 
fact that they have issued instructionl 
to the Reserve Bank, and through 
the lleserve Bank they have tried to 
keep down the prices of rice. They 
have made a specific reference to that. 
I know it for a fad that the peasant. 
are 'sulfering very bitterly because 
the prices that they are able to let, 
if at all they are able to get, are very 
low. In many eases they do nlf find 
buyers and those buyers who have 
sympathy for them and want to take 
their supplies are not in a position to 
pay, because they are not able to lell 
at the consuming centres, and they 
are all coing through all these trou-
bles. So, how can We say that my 
hon. friend has been fair to them! 
Not bdng satisfted with that, they 
have been harassing and hustling the 
State Government! with the so-called 
land refo~ms. They have introduced 
these ceiling.,. The ceilings are put 
at a level which are expected to leave 
not mor,. thnn, I suppose, Rs. 400 • 
month tar an .griculturist family 

That is the highest. Most Of them eana 
only less. After having put that cei}.. 
ing. they have also clamped upon them 
additional tax burdens and additional 
land revenue burdens. 

In my own State, our Finance Mi-
nister has had to admit that in ,ome 
cases the additional burden would be 
200 or even 300 per cent and that sa 
a few cases it may be more. Certain-
ly nowhere is it less than 100 per cent 
more. This:; being imposed upoa 
theSe people. and in other States aimi-
lar things are ha·ppening. My boD.. 
friend now comes and says he has got 
this great gift to us, namely, the im-
position of compulsory savings. How 
Is it to be collected? Through the 
village karnam and the village mUD-
sil. Therefore, there wilJ be the usual 
trouble there. In that way, it will be 
collected with alJ the rigours of land 
revenue collection. Are there an,. 
exemptions there! Nothig whatsoever. 
In the case of other clllS8ell Of peopl .. 
there is some minimum of exemption. 
But here, in the case of 1he agricul-
turists, there is nothing whatsoevel'. 
Evidently. my hon. friend either did 
not give much thought to it, to tbe 
suggestion by his experts or whDevlII' 
has ginn it, or, he must have thought 
that he would make concessiona laur 
.on. Whatever it is, he ha. Dot ~ 
fair to them. 

Take next the ordinary workln. 
elasse. in thi. country. My hOD. 
friend .eeml to think that just be-
cause he has tried to beat everybody. 
whip up everyone. he ha. been quite 
fair to everyone. I do not see ,10:1 
reason why the Finance Minister 
.hould be • squeamish about makin, 
concessions to the agricultural wor-
kers, the Industrial workers and th. 
under-privileged people, all tho" 
who are obliged to live under IUb-
human conditioI\s, and lave the. 
if not from the whole of the tax bur-
den but at least from a part of the tax 
burden. My hon. friend does not wi!" 
to make that elfort. On the other 
hand, the total tax burden ywill 
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.:ome to not leSll than RII. 285 pet' 
capita. That means, it we were to 
take into consideration the per capita 
income of our people, as calculated by 
the Government experts, on the basil 
of 1949-50 prices, it comes to more 
than one month's income. 

13-13 hn. 

One month's income is now beinl 
taken away by the tax burdens. Is 
that not enough! In U.S.S.R. they 
have a thing like thm. In addition 
they have another month's compulsory 
~avings. I do not know when my 
hon. friend will jump on that idea 
again. I hope he would not. Now, 
we are moving in that direction. 

Let us look at the approach bein, 
made towards the middle classes. Are 
1bey being spared in any way? I say 
that the middle classes are being bur-
dened much too much. They are bein, 
crushed now by the indirect taxes and 
by this compulsory saving. .A. if all 
these things are not enough, they have 
to pay more for coffee, tea, kerosene; 
for tollacco, very much more and for 
sugar and also for cloth; indeed, every-
thing. Then, when all these burdellJ 
are being imposed on the middle clas-
ses, is any concession offered to them' 
:Nothing whatsoever. In the calf! of 
the upper middle clallses, if they nve 
a few hundreds for each family, a part 
ef it must be invested in some of the 
joint stock companies in the hope that 
there will be high enough profits. In 
many case! they would naturally-be-
f!8use they are small people-like to 
invest their monies in those concern. 
which have already built up lIome re-
serves and thuetore whose Rs. 1001-
share capital is being quoted at Rs. 200 
• r Ns. 300. So, they must have pur-
ehased the Rs. 100 share capital, at 
Rs. 200 or Rs. 300. Now these peo-
ple have got to be sstislled with what-
ever would be left after the super 
prollts tax which is now imposed. The 
alternative suggestion that has bee. 
made by bu£iness people is, wh)' not 

you increase the corporation ,0: 1U14 
get the desired 'Rs. 25 crores. But one 
hon. friend said, why not these taxes. 
True, these are the two questions, and. 
into these questions, what ill the 
answer that has been given in thiJI 
House! A cross-section of this House 
has indeed expresaed itself agama 
this particular proposaIa, . . . 

Ala Boa. Member: No, no. 

8hrl Ranra: ~xcept for one boa. 
friend who lIaya "No, no." 

Shrl Barish Chaadra Matl!.1I1' (Ja-
lore): Hardly two or three persoDi 
in business. 

Shrl RanI': Who would be able to 
put up with these proposals, and who 
would be benefited! Not all those 
companies--I am speaking subject t. 
correction-who keep themselves 
within the law-or by those who an 
fair to producers and working classel, 
but those companies which are able .. 
do things below the belt, who hit be-
low the belt in business and thOR who 
are interested in them may possibly 
welcome this. Otherwise, there 11-
,eneral criticism against this. If we 
are to look at the reaction to these pro-
posa18, you will find that it has beeft 
.cry adveree. 

It i. true that every budget woul4 
",duce and invoke .dyerle commen1ill 
allover the country from .... ariou. lec-
tions of the people. ·You will lind that 
even under the present eircumstances, 
when the people are all 10 very keen 
on offering their response beeause of 
their patriotic urges and a realisatiol\ 
of their duties, the reaction to, or the 
crititism of, this budget in this Hous. 
8S well 81 outside hal excelled .n 
other experience.. we have had.1 
other bud,.tI . 

Is thia a rationally-conceived bud-
get? Can we Bay that this is • 
national budget? Generally speaking, 
the taxation proposals are supposed 
to be secret, and therefore, the hon. 
Finance Minister is expected to keep 
counsel almost with himself, if 110* 
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with the Prime Minister. I do not 
-know whom he has consulted. So tar 
IS the Cabinet is concerned, he is 110t 
expected to do that. But the principal 
proposals that he has had would not 
have needed any secrecy at all. He 
could have certainly called into con-
sultation the representatives of the 
peasants, the agricultw.ral interests, in 
regard to his proposals for compul-
lOry savings, ,0 far as those people 
are ocncerned, and also the represen-
tatives of the workers. There would 
have been no need at all for any kind 
of secrecy about it. After such ::on-
8ultations, he might have made up ~is 
mind. A similar procedure could have 
been adopted in regard .to the Gold 
Control Order. There would have 
been no need for any kind of secrecy 
there. My hon. friend said he had 
already given one month's notice or 
two months' notice. He need not have 
disclosed all those details but he could 
have discussed them. It would have 
'been possible for him to have come 
to the HoUSe and to the country 'with 
a scheme which would be much more 
.atisfactory than the scheme that he 
has got. Similarly, regarding the 
luper profits tax also. he could have 
consulted the interests concerned, be-
cause they could not have concealed 
their profits anywhere. But he did 
IIOt do so. 

Therefore, I say: that theee was not 
a national approach to this budget. 
This is a period in which it is neces-
sary for the Government to have look-
ed at eveJ'7thing from a national point 
of view, and obtained the national 
;reaction to these proposals before it 
came to its own final conclusions and 
placed them before the House. It has 
not done that. On the other hand, 
it ill only. a party budget, because the 
Congress Party believes in socialism 
and in development first of aU. Just 
because this nuisance Of the ChineslI 
invasion has come, they would like to 
mate a provision for that also. I 
.trongly dissent from that approach. 
it that ill the approach of the Gev-
--t 

Discussion 

Government themselves have said 
that we are going through a crisis. 
The Prime Minister has .tated not 
once, but repeatedly all over the coun-
try that any moment the Chinese 
might come upon us and there is im-
minent danger. Surely, he must be 
in possession of information whiCh i. 
not available to us. Otherwise, he 
would not be making this statement. 
If, however, he is not really seriou. 
about it, then, or course, it would be 
disastrous for the country, because 
what befel! the boy in Aesop's Fables 
who called "Wolf, Wolf" much too 
often would befall this country a130. 
God save us trom that plight. I take 
the Prime Minister at his word. Gov-
ernment have gOt information and they 
have themselves slaled in the pam-
phlet China disregards the Colombo 
Proposals, which they have distribut-
ed as fonows: 

"Finally, on March, 1963, the 
Chinese Government announced 
that 26 checkposts were beinlt set-
up at various places along the 
Sino-Indian boundary, including 
six posts in area to be demilitaris-
ed in the Western Sector." 

Then, it is said: 

"By acting in disregard and in 
violation of the Colombo Confer-
ence Proposals, China has exposed 
its cynical design of retaining and 
consolidating the gains of its latest 
aggression against India." 

This is their latest statement, as given 
in this pamphlet. I take it seriously. 
1 am anxious and I am sure this House 
and the count.;r are anxious that we 
Ihould have thIS budget as a defence 
budget, as the nation's security bud-
get, passed by this House in order 
to protect our territorial integrity, to 
drive away the Chinese aggressors, to 
vacate the Chinese aggreasion and to 
ensure the enjoyment Of freedom an4 
fundamental rights for our people, in-
cluilin, my friends on my right. But 
I find that thiII bud,et is Dot oonceiv-
_ ja 1IIat uwmer. 
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I ';"ish my hon. friend, the Finance 
Minister, could have achieved a larger 
measure of success in his consultations 
and in his final confabulations with 
·the National Planning Cammission and 
the National Development Council. 
Some of the newspapers have congra-
tulated him because he has pitched the 
socalled social development expendi-
ture at a lower key to the tune of 
about Rs. 90 crores. But he should 
have been able to succeed very much 
more. There are many directions in 
which there is scoPe tbr economy. I 
need mention only three Or four. 

There is the adminil!tration itself. 
Even as it has come up diGsected by 
by hon. friend four or five years ago 
in order to make it look a little more 
satisfactory to the people than it would 
otherwise be, they spend now about 
Rs. 88 crorcs which is the total ex-
penditure on administration, whereas 
they used to spend only Rs. 23 crores 
in 1952-53, and Rs. 59 crores only in 
1961-62. On social development, .hey 
spend about Rs. 155 crores now where-
as in 1952-53 they spent only Rs. 23 
-crorcs. On general administration, the 
expenditure used to be only Rs. 7 
crores in 1952-53. But now the amollnt 
provided in the budget for 1963-64 
comr:; to as much as Rs. 19 crores. 

Coming to external affairs. ali • .Jur 
friends are SO eloquent about the fai-
lure of the Externnl Affairs Ministry 
to win the goodwill of the various 
nations for our stand in regard to 
China. This damsel comes in for 
Rs. 15 crores whereas, they needed 
only Rs. 11 crore.~, two years ago. 
Then, there is cooperation. They are 
not satisfied with the, money that is 
being spent by the State Governments 
and they want to spend hcre Rs. 4 
crores. On labour, railways, posts 
and telegraphs various Government 
instituti~ns a~d corporations are 
1!Ipending money, but on top of it, 
Government here wants to spend 
Rs. 6'71 crores On labour. It is very 
strange that all the ex-Ministers are 
very eloquent or should I say fascinat-
ed by the failure of the G~vernment 

in achieving economy, and ensuring 
efficient administration I have got :he 
synopsis published by the Lok Sabhs 
Secretariat Three of them who had 
spoken were very eloquent about this 
and the fourth, I am told, is going 
to follow me I do not know what 
testimony he would give to this Gov-
ernment. That is the failure of the 
administration. 

After having done that, they say, 
"It is constructive". How is it con-
structive and how is it fair? They 
say, "Have we not imposed all these 
taxes on the rich people?" I am 
glad to find this time the rich people 
are willing to bear it. In the past, 
they used to be very unhappy, but 
th;s ti'me they are prepared to bear 
their quota of burden. But they com-
plain about this S'Ilper profits tax. 
Everybody has complained about it, 
except, of course, two Or three. Any-
how, it is for the Minister to recon-
sider it. Nevertheless, they are pre-
pared to bear their share of it. I. 
spite of that, what is happening is, 
the burdens borne by our people are 
rising and are becoming much toe 
much. 

It is said that our· people should be 
willing to bear this additional burdell 
now and when ~ompared to other 
countries, what VIe are bearing is 80 

much less. But I want the Govern-
ment to remember that since the 
second World War, more :md more 
,burdens have cemc to be imposed upon 
Our people not only through direct 
taxation, but also through excise 
duties and inflation. During the 
second World War, there was a huge 
burden of inflation imposed upon our 
people. After that, there is the new 
,burden of taxation which has come 
to be built into the first, second and 
third Five Year Plans, and now ill 
this latest budget also. In addition to 
that, all these 15 years, for the 8.Ilke 
Of these development projects and 
developmental activities, OUr people 
had been made to pay more and,II'IOn! 
and they have willingly paid till now. 
After the people have gone through aU 
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the processes Of additional burdt'n. 
during this prolonged period, they are 
now caHed upon to bear thLi addi-
tional burden also. It is not a amall 
thing. 

Now, it speaks ,{olumes of the 
latriotism of the people that they 
have welcomed this proposed addi-
tional expenditure on defence. It 
comes to more than Rs. 20 per head, 
which Li nearly two-thirds of a 
month's income of these people. Long 
before these budget proposals were 
prepared, it should have been the 
duty of the Government to try to find 
out which countries are willing to help 
119. Now they are going to send the 
Defence Minister, the super-Minister, 
the President and their super;-Secre-
taries-later on I suppose another host 
Of Ministers would be sent-to various 
countries of the world in order to ask 
them to give Us support, which we 
need So very badly. All this should 
have been done earlier. We should 
have been able to take whatever coun-
tries there are in the world which are 
ready to help us ~nto OUr confidence. 
WF. should have taken them into con-
fidence not only in regard to our 
needs but also in regard to the crisis 
that is facing us, in regard to the 
sacrifice that our people have been 
making all these years and in regard 
to the sacrifice, in relation to this 
additional factor, that the people are 
.. illing to make even now, and then 
asked them to what extent they would 
be able to supplement our efforts. 
After doing all that they should have 
come to this House and assured us in 
the same manner as Mr. Churchill used 
to assure the British Parliament during 
the Second War whenever he had 
to impose any additional burden on 
those people in order to achieve vic-
troy. ThE!n, surely, there would have 
been a different response. 

Sir, all credit to Mr. Kennedy, who 
on two occasions has come out spon-
taneously to offer help and assistance 
to India and, what is more, to say to 
the w1Jole world that they would con-
sider It to be one of their own inter-

national responsibilities to aee that 
India was not overrun by the Chinese, 
that the Chinese Cmmunist invasioJl 
would not again take place on the 
large scale on which it has taken place, 
and that if it were to happen then 
the security of the democratic people 
and countries In the world would be 
affected. When al! this offer had al-
ready come, would it not have beeJl 
wise on our part to have welcomed 
it? 

An Hon. Member: Why? 

Shri Ranga: We should have wel-
comed it in the budget sense and ~ 
ed them to what extent they were 
going to assist us. 

An Han. Member: We are doin,. 

Shr! Ranga: We are going to do it 
now after imposing all these things. 
We should have welcomed them and 
asked them how far and in what 
manner they were going to help or 
assist us. Then we should have pool-
ed their resources along with ours int" 
a common cCfmradeship for the pro-
tection Of our freedom. 

Sir, on the other hand, my hon. 
friends do not seem to be keen to dis-
charge their duties in that direction. 
They. seem to be keen in another direc-
tion, and that is to utilise this oppor-
tunity given to our country by the 
patriotic feelings of our people to 
impose al1 these additional tax bur-
dens. It does not take much of ft 
genius to do that, and I am sure mT 
hon. friend would not claim to be ~ 

genius, nOr anyone here in this Housa 
for simply putting a uniform 10 per 
cent ad valorem additional duty on 
alJ the excise commodities. lIe hOls 
done it. Having done it. what is the 
consequence? What is happening in 
Soviet Russia is going to happen here. 
In that country also they depend for 
most 01 their tax revenues on what is 
known aq the purchase tax. Our Gov-
ernment has also come to depend upon 
that. A qualitative difference has 
CCflIle over during the last five or six 
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yearl. IJIore than RI. 80 crore. adell-
'lional tax burden ill going to be im-
po.ed by way of this purchase to:-I 
mean the central excise duties. 

An ROD. Member: RI. 106 cmre .. 

Shrl Raap: They do not call It a 
purchase tax. At the same, time, the 
other day they have published their 
own scales of price~, which they con-
.ider to be reasonable, after taking 
into consideration the incidence of the 
indirect taxes. What else could it pos-
libly mean in actual practice but a 
purchase tax? Therefore, it is on the 
purchase tax that we have come to 
iepend more and more now. 

You will find that income from all 
lhese direct taxes ~ not rising as fast 
as it should or as satisfactorily as It 
.hould because the affluent persons in 
our country are only 1 in 10,000, 
whereas in America almost all people 
are affluent people and that is why 
lhe economist who happens to be the 
Ambassador here hRs written the book: 
Affluent Society. Here you will find 
that from direct taxes only Rs. 257 
crores are raised whereas from in-
direct taxes we get RI. 630 crores or 
even more. This is ten times more 
lhan what they yielded ten years ago. 
Therefore, more and more reliance is 
going to 'be placed on indirect taxes .. 
So it would be a Soviet-oriented bud-
get and it is in that direction that they 
want to proceed, because; as I told 
you, they ta.ke their lessons from 
Soviet Russia. 

Shrl SarendraDatb Dwlvedy 
(Kendrapara): And Morarjl is the 
Communist? 

Shrl Ranga: Well, Morarjibhai is 
only called upon to deliever this baby. 

Shri Dajl (Indore): You mean it Is 
80t his? 

Shri Ranp: It is as much his .. 
lhat Of not only the whole Ministry 
but also the whole of Planning Com-
mission 

Then, I can tell yo~, the capacity of 
the Government to create new em-
ployment opportunities and giving job. 
to those seeking employment is very 
limited. Yet, my hon. friend is coura-
geous enough to say that he is con-
structive. That is why he has put all 
goldsmiths out of employment. Then 
he makes a great offer of telling the 
State Governments-we know how 
they respect even the fiat coming from· 
the Prime Minister-to do what they 
possibly can to provide them with em-
ployment to give scholarships and so 
on. I have got here figures to show 
the performance of the employment 
exchanges. 38,45,000 people asked for 
employment. They received notifica-
tion. Of jobs only for 7,90,000 and 
they found employment only for 
4,58,000 people. So, 23,87,000 people 
are still left without any employment 
being provided. I am told that even 
in the employment exchanges there 
is corruption. Unless some money Is 
paid, a candidate is not registered. In 
spite of all these things, this is the 
record of the employment exchanges, 
and he and his Government want the 
country to believe that these gold-
smiths will be provided with employ-
ment. 

Therefore to cond:lo:ie, I wish to say 
that this is' not a national budget; It 
is a party budget. It may be a socia-
listic budget, but it is not even a deve-
lopmental bdget. Let the Estimates 
C«nmittee bear witness f.o what I .;ay. 
They have not even come forward, as 
the British Government came forward 
during the last war to ask for .a special 
committee to study their own defence 
estimates. They do not want any 
check at all. In today's papers you get 
extracts published from the report 
sulbmitted by my hon. friend, Shrl 
Tyagi, showing how the Ministers. are 
behaving with public funds, publie 
facilities. Unfortunately, my hon. 
friend is obliged to present the budget 
on behalf of that Government, and 
an that I can wish is that he would 
be wise enough, generous enough, to 
appreciate the response that the peo~ 
pIe are glvinr 10 very readily, and 
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~E'e that he does not burden the coun-
try with all these taxes by trying to 
gIve as many exemptions as possible 
so far as the working classes and pea-
sants are concerned, and therelby cer-
taInly free the country, free the pea-
sants from the necessity of having to 
-go to the Supreme Court in orCler 
to question the so-called compulsory 
1Iaving levy upon land revenue. 

Shri KrIshnan Menon (Bombay City 
North): Mr. Speaker, Sir, the state-
ment 'of revenue and expenditure sub-
mitted by the Government to this 
House and the finn fortitude with 
which it has been receiVed by the 
Houses of Parliament as well as the 
country is the proclamation not only 
to our people but to both our friends 
obroad as well as those who would 
not wish us so well, that we are deter-
mined in this country to defend our 
territory as well as to go on with our 
-developmental projectll. 

The Finance Minister would be the 
last person to expect that there wiII be 
no criticism on details f any proposals 
that are made, but before" I refer to 
any of those, not by way of criticism, 
I hope it would not be out of place 
for me to say that the statement plac-
ed before the House by the Finance 
Minister has been extremely well 
drafted but in some places a little bit 
too clever. 

The Government is fortunate in 
having expert advice which has play-
~d a greater part in this year's state-
ment of rpvenUe and expenditure th?t 
is before us then hitherto. Th~ pur-
POSe of observations on occasion like 
thi, is not in the wav that Acharya 
Ranga has' suggested, 'that Parliament 
ShOMI'l '~1riirate its functions and con-
sult intlu,t,hlists, journalists, peasants, 
workers trade unions, a large num-
ber of 'astrologers and others before 
they submit their proposals. It h the 
duty and function of Government 
to govern and of Parliament to exer-
cise the restraints or to give the en-
couragement that is neaesllllry. 

Generally speaking, taxati'em must be 
related to social objectives. So far as 
we are concerned in this country at 
least in theory we have no doubt 
about our social objectiyes because 
when the Constitution was enacted ID. 
1950 and even as early as the declara-
tion of OUr independence we laid d'oWD. 
two points, namely, that we do not 
want to tolerate external interference 
and that the products of toil shall go 
back to the toiler. This is what ill 
meant by a socialistic democretic 
lIOCiety. 

SeC'ol}dly, it is usual with govern-
ments, as far as possib'e to present 
their Demands as simply as possible. 
unless sometimes it is thought better 
not to present them in a simple way 
because it confuses people and avoids 
criticism. But that i5 not the ca"e 
over here. 

Thirdly, very Often government pre-
eents Taxation proposals in such a way 
as to aVoid evasion. Avoidance of 
proposed levies of evasion is partly the 
task of governme:1t but not less of 
public opinion. No legislation can 
ever import charactpr into a commu-
nity. My hon. friend, Shri Manubhai 
Shah or wh'ocver is responsible these 
days: can give import licl'nce. for 

• many things but not for nationa-
character. 

It is also necessary that the burdens 
in their distribution a,pect must be 
equitable in character bc('au~e our 
Constitution l~y, down unlike the 
19th century constitutions, liberty. 
fraternity and equality alone but 
justice, social political and economic. 

~'inally by way of collecting of 
taxes it is usual for administrators to 
try a:nd get what money they can or 
what proceeds they can with as little 
harassment as possible. But harass-
ment by little officials, whether they 
be of the custome or at the railway 
booking offices, I fear, has become 
part of the mechanism of administra-
tion. 
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I submit that the aggregate that is 
submitted to this House compared 
with pre-independence Budgets of 
Rs. 150 crores may appear pheno-
menal, but in view of the develop-
ment plans that are to be undertaken 
and if, unfortunately, this country 
should bc faced with military action 
from one side or another-I want to 
repeat the words 'from one side or 
another'--:this would become far 
greatcr than the ·hon. Finance Minis-
ter has now been obliged to provide. 
I have no doubt that, as on the last 
occasion, he will come to this House 
with supplementary estimates and they 
will be granted. 

Shri Tyagi: God forbid! 

Shri Krishna Menon: We cannot 
separate the problcms of defence so-
called from the problems of develop-
ml'11L No country can be defended 
either bv soldiers, sailor and airmen 
alone, btlt by the determination of the 
people who regard not only their in-
dependence but their profits and pro-
gress that have to be made by so-
ciety as their own. Therefore it is 
with some regrct that one finds, what-
ever may be in the private under-
standing bctween the han, Finance 
Minister and the Planning Commis-
sion, and fre~ma'onry that goes on in 
this respect. There has been a CJ,1t 
in the provision for planned expendi-
ture. I have ncver been able to un-
derstand even when I was a member 
of the Planning Commission how 
there could bc a fiscal plan of Rs. 
7,500 crores and a ph, sical plan of 
Rs. B,500 crores. It is almost impos-
sible to grasp this. At any rate, the 
National Development Council, on the 
last occasion, asked for, or rather pro-
vided-I do not know what the word 
is-or denoted that Rs. 944 crores are 
required and the present budget pro-
vision is far less i.e., short by Rs. BB 
crores. But even then that is not the 
whole of the story. 

If you look at thc analysis of ex-
penditure during thc first three years 
of the Plan and the momentum of 
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, 
~evelopmental expenditure, it is un-
.ikely that it can be held down even 
at Rs. 8,500 crores without either aban-
doning planned projects-there is a 
great deal about of priorities, this and 
that; others have spoken about it-
or depressing wages, on the one hand, 
or resorting to a greater degree of 
borrowing or begging elsewhere or 
something of that kind, on the other. 
The momentum is so great. We have 
already spent probably more than 
three-fifths, or whatever be the propor-
tion. Therefore, whatever may be the 
arrangement made between the han. 
Finance Minister and the Planning 
Commission, we hope that there will 
be no withholding of these develop-
mental plans. 

Looking at this Budget as a whole, 
it will be found that there is Rs. 275 
crores of taxation asked for. The 
greater part of the critiCism, parti-
cularly, in this House, where one has 
heard not only now but in years past 
that whatever is required will be 
given, and yet objecting to taxation is 
the philosophy of wanting to have the 
cake and eat it at the same time. This 
is a performance that is possible only 
in the context of a debating society. 

Out of the Rs. 275 crores, Rs. 7g 
crores alone are provided by direct 
taxation. It is time that we under-
stood in this country that the func-
tion of direct taxation,is not merely to 
find money. I hope, it will not be 
laughed at, Mr. Speaker, that money 
is the easiest thing to find. It comes 
out of printing machines. The func-
tion of taxation is to keep the value 
of money at particular levels. The 
han. FinanCe Minister or the Reserve 
Bank, I think-it comes to the same 
thing-I suppose, can print any amount 
of money! The quantum Of. direct 
taxation in relation to indirect taxa-
tion appears to be smaller at the pre-
sent moment. I do not regard these 
particular Budget proposals as the 
finality because there are another 
twelve months to go and so many 
things will or may happen in the 
meanwhile. 



4195 Genend MARCH 16, 1963 Budget-Gene1'al 
Discussion 

[Shri Krishna Menon] 
Indirect taxation is nearly Rs. 171> 

crores or Rs. 180 crores. You will 
forgive me if I do not remember it-
but these figures are all in the books. 
This may be broadly classified as on 
co~sumption goods or on capital goods. 
It is difficult to make a sharp division 
between the two. Speaking for my-
self I haVe not been able to under-
stand either the financial or the social 
justification for increasing the import 
duty on capital goods. The import 
duty on capital goods provided, which 
is about Us. 30 crores Rs. 20 crores 
of this are on goods which will be 
used by the public sector, and merely 
puts up Governmental expenditure. 
What is more, there is our propa-
ganda-whatever may be the effect 
of it all of promoting exports. If 
capital goods are taxed in this way and 
on top of it the importer justifies a 
rise in prices by the fact that there 
is this higher import duty, whether 
it is justified or not, the product that 
is yielded would not be able to com-
pete in foreign markets where we will 
be priced out. We will be priced out 
even by countries like Ghana in 
modern times. Therefore it is worth-
while considering it at the appropriate 
time. No FinanCe Minister can be 
expected, because someone ma!{es a 
speech or 'all of us make speeches, to 
revise the Budget the next morning. 
But it is our duty to say these things. 
This considerabJe duty that is being 
levied on capital goods, in my submis-
sion, is uneconomic and would per-
haps bear re-eonsideration. The money 
cost of this investment programme 
would then go up by Rs. 20 crores but 
it is not something that yields us good 
results in the end. 

Taxation of consumer goods is 
somewhere about Rs. 175 crores and 
it may broadly be divided as that 
which affects the poorer sections and 
the richer sections of the community. 
In other countries, the so-called capi-
talist countries, it is comparatively 
easy to draw a line between what is 
poor section of the community and the 
rich section of the community. In 

oUr country apart from the great 
monopolists it is very doubtful if there 
are any rich people. A part of these 
taxes, namely, Rs. 45 crores goes on 
kerosene and Rs. 28 crores on tobacco. 
So mUch has been said in this House 
and elsewhere about it that it is un-
necessary for me to repeat it. I have 
not been able to understand it; per-
haps the hon. Finance Minister will 
explain it at some time as to why Rs. 
10 crores of income from vegetable oil 
products was forsaken and added on 
in this way. There may be some very 
good reasons for it because people like 
ourselves haVe not got at hand the 
expert advice and the statistical data 
that is available to him. But on the 
surface that would have been perhaps 
avoided. A sizable part of other in-
direct taxation also on various com-
modities which I am not going to re-
peat is on the poor. I would say, on 
the whole more than half of this in-
direct taxation wilJ bear on the poor. 
When Gladstone introduced his first 
budgets containing income-tax which 
was II d. in the pound, and he said 
that it was a 'temporary measure! 
Since then, all Finance Ministers 
have understood temporary as mean-
ing something that exists in the con-
text of time! Nobody has taken It 
off. Similarly when Rejomald Mc-
K'i'nna introduced indirect taxes for 
the first time, that here a tax on 
everything from chillies and what not, 
it was considered inequitous at that 
time and it was considered to be a 
temporary measure! But, now the 
bulk of revenue is by indirect taxa-
tion though not evenly is distributed 
over the whole population. 

I make no reservation in saying that 
no socialist society can function un-
less aU levels of people including the 
poorer sections are taxed. We must 
not be squeamish about this. It is 
quite true that there should be grada-
tion of taxation. I submit that a so-
cialist society is not a philanthropic 
institution and therefore, there would 
be taxation at the lower levels and 
the nearer We move towards socialism 
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possible' if still we are livillJ in • 
taxing system-there are other. sys-
tems-if We are still living in a tax-
ing system, it will certainly go down 
to lower levels. But, in this particu-
lar budget, more than half seems to 
!lave to be borne by them. 

The role of direct taxes in our coun-
try has been regressive in character. 
The Government has to be congratu-
lated on the boldness with which cer-
tain steps have been taken. We are 
not particularly to be frightened by 
the criticisms, not only what appears 
in this House, but in some news-
papers, because newspapers are also 
owned by the very people who will be 
affected by such levies. That is one 
01 the sins we haVe to bear in our 
country. The regressive character of 
direct taxe'S is perhaps one that can 
be characterised as not contributing 
towards equity. The increases in in-
come-tax does not seem to me for all 
purposes satisfactory. 

The main proposal regarding in-
come-tax is to levy an additional sur-
charge rising progressively from 4 
per cent to 10 per cent on successive 
slabs of residual income. I am not 
an expert on this matter. But, I be-
lieve this the first time that it is not 
a tax on revenues. An in-
come tax is what it says, a tax 
on income. But, this is a t:Jx' 
on the residue. When the Govern-
ment have been approached by various 
parties to pay salaries after deducting 
income-tax, we have said, We cannot 
do it, you have to pay, we will not give 
you salary free of income-tax. This 
tax on residue, in my humble opinion, 
i-s something on which the Finance 
Minister,--shaI! I say-has liot been so 
wisely advised. If this additional sur-
tax would be somewhere about 4 per 
cent on Rs. 5000 of gross income. But, 
gradually, it gets reduced to 2.5 per 
cent when the income is Rs. 200,000. 
Surely, the argument cannot be theo-
logical, that is to say, to those who 
have, more shall be given! My sub-
mission is that any kind of levy 
should be on the gross income and not 
after deduction of income-tax, wqich 

give'S an entirely di1fl!rent picture from 
social realities. I believe myself, that 
if it were so calculated, it would be 
found that on the gross income the 
wealthy people will probably be pay-
ing H or 2 per cent. 

Acharya Ranga-that is what he Is 
called these days--said a while ago, 
why do you do all this, why don't 
you step up the Corporation tax. It 
may be that my mind is not as direct 
as it should be. I believe, the objection 
of the propertied classes to present 
proposals is, because they do not want 
a ceiling on income to come about. 
They are even prepared to pay more 
now, but they do not want to create 
a situation where they will come on 
the same level as the peasantry on the 
one hand and the salaried classes on 
the other. They have no objection to 
agree to pay a little more now provid-
ed you are able to collect it. 

The impact of this tax is further 
reduced by the provisions of the com-
pulsory deposit scheme. Again, I am 
not going into the legal arguments 
about this. I have no interest in it 
and it is improper to give him legal 
advice and he has very good legal 
advisers. I do not think it is a very 
serious matter in any case because, 
if there is a legal flaw it can be easily 
corrected, because Parliament is 
soverign and it can find a way of do-
ing it. If yoU have got good lawyers, 
you can find a way out of such diffi-
culties. Apart from the legal difficul-
ties that there may be, this idea of 
compulsory savings, it must be under-
stood, is not taxation. It is borrow-
ing. These people who can afford to 
pay compulsory levies, whose patriot-
ism is blazened out in the newspapers 
everyday, why should they not pay 
without compulsion, I have not been 
able to understand. That is to say, 
why should it be a loan. If it is a 
loan, there should be no compulsion 
attached to it. If compulsion is re-
quired, it must be a tax unreturnable. 
Therefore, this compulsory savings 
scheme is not a variety of taxation. 
As a result of this provision, the ad-
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ditional tax works out only to 1 or :1 
per cent of the income as the higher 
levels. I do not vouch for the strict 
accuracy of this figure, but that is 
what it is broadly. 

What we should seek to do :s to 
establish a degree of equity between 
the rich and the poor. The l'resent 
budget proposals go very far in this 
way. The Finance Minister is to be 
congratulated in the right definition 
of the functions of Government which 
is not necessarily to equate policy 
with popularity, but to make policies 
and make them popular afterwards. 
Tnat is to say, you do not make poli-
ete! from what IS merely popular, but 
you make a policy and try to make it 
popular. Government have very 
rightly aimed at ra:sing add:tional re-
venue and making everyone bear a 
part of the burden. I am not one of 
those who object to lowering the levels 
to which income-tax is executed, that 
is bringing income-tax to lower levels 
of the population. That may not bp 
popular; it may not help us in elec-
tions sometimes. But, the people are 
not so foolish as we think they are. If 
we explain the issues to them, it is 
possible to make them accepted. After 
all democracy cannot function in any 
other way. If there is equality of 
power, there has also got to be equa-
lity of burden and equality of burden 
must work both ways. During the 
last war in England, horse flesh was 
sold for eating purposes. But, there 
were some regUlations about the quan-
tum of horse flesh that should be 
served. A taxi driver drove to a 
sandwich bar and asked, how much 
horse and he was told 50.50, that is 
one horse to one chicken. The bur-
den is and has been very considerable 
and . disproportionate upon the middle 
and lower income classes arid our 
effort should be to make the extra 
burden on them as small as possible 
by finding other methods of raising 
revenue. 

I have said repeatedly that no Fin-
ance Minister, no Government can be 

expected to make basic reVISIons in 
their budget proposals because there 
is a debate on it either inside or out-
side Parliament. It is quite true, in 
the normal circumstances, the Cabinet 
perhaps sees the details of proposals a 
couple of hours before it is introduc-
ed. The budget however is something 
that is built over months. It comes 
up from the demands, requirements, 
possibilities, and the advice the Min-
ister gets in the conflicting circum-
stances of various kinds and sources. 
Therefore I would say these things in 
order not in any way to take away 
from the boldness of the proposals 
made or in order not to be construc-
tive. The deficiencies in these propo-
sals lie in the way some of this tax 
structure is constructed. I believe my-
self that this idea of taxing on resi-
dues is a wrong pattern of construc-
tion. I may be wrong. But, that is 
the submission I have to make. The 
tax structure also tends to be very 
complicated in this way. The more 
complex it is, the more there will be 
of evasion, more work for chartered 
accountants, more methods of finding 
out how the evader can ride a coach 
and four through the law! Therefore, 
the simpler the form of taxation, the 
better it would be. 1 myself am not 
impressed by the legal objections rais-
oed to the compulsory savings scheme 
though it would be in the interests of 
everybody concerned if the Govern-
ment have a further look at it and 
close all the holes. There cannot be 
any objection to finding ways and 
methods that conform to the law in 
this matter. 

There are certain other matters to 
which I wduld like to draw the atten-
tion of the Finance Minister. One is, 
it is impossible to separate either our 
budget i.e. statement of revenue and 
expenditure, taxation or defence policy 
or anything else from our internation-
al policy. It has therefore. to be con-
sidered whether the removal of export 
duty on tea has had an adverse efl'ect 
upon the Government and the people 
01 Ceylon. They are our good friends. 
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They are people who are extremely 
friendlY-I do not think it is neces-
sary to say this-who are extremely 
friendly at the present time and per-
forming a very important role. I refer 
to this more especially because it is 
removing a tax without looking to 
their interest-it is not as if this 
country has to do something unusual; 
Japan for example, does it in relation 
to Thailand-in ocdcr to keep goqd 
relations in South East Asia. There 
is a very considerable amount of feel-
ing in this matter. 

14 hl'll. 

Since my time is very brief, now 
I come to the question of land reve-
nue. It is not to be said that I am 
not a farmer, I believe my family pays 
lane! revenue, though I know nothing 
about it. But the position is that it is 
possible without much difficulty to 
remove the burdens from the poorest 
classes of the people in this matter. 

I propose to leave out a great many 
of the other things. Land revenue is 
regressive in character. The rate of 
taxation does not rise with the size 
of the holdings. If you look at the 
break-down supplied by the Statisti-
cal Organisation-and I am sure that 
all of you will bear with me that in 
our country we make an allowance of 
33 per cent for statistical error-you 
will find that 70 per cent of the rural 
househOlds have holdings under five 
acres, and the total of the operated 
area in the rural sector of this class 
is somewhere about 17 per cent. This 
present budget proposes to levy this 
class a tax which would yield Govern-
ment Rs. 18 crores. I beg of the Fin-
ance Minister to consider whether this 
very poor class of people who are not 
landlords-it is the tenant that pays 
the tax-cannot be totally exempted 
from this Rs 18 crores 01 taxation 
which he can conveniently pick up 
from the next sector. 

The next sector is that class which 
is holding from 5 to 10 acres, Which 

Di8cussion 
constitutes 15 per ocent of the rural 
households, and in respect of which 
the total operated area is about 20 per 
cent, and perhaps, if the land tax; 
could be increased to 5 per cent, and 
thereby Government can get Rs. 16 
crores that way. 

Then, there is the next sector hold-
ing between 20 and 30 Rcres, and the 
rural households which hold this 
much of land is only 3 per cent. It 
is only a small number. They operate 
13 per cent of the whole area. If the 
taxation on this group could be in-
creas~d to Rs. 8, then you get Rs. 23 
crores that way. 

Those holding above 30 acres, such 
as are any left, constitute only 3 per 
cent of the rural households, but ope-
rating 27 per cent of the land, and 
they could be taxed to the extent of 
Rs. 12. This will give the Finance 
Minister a total of Rs. 102 crores. At 
the present moment, the land return 
from the land is about Rs. 100 crores, 
making about Rs. 3 per acre. 

Therefore, without imposing any 
great hardship on those who can pay, 
it will be possible to relie\7e 70 per 
cent of the households from a burden 
which they must regard as inequita-
ble. 

I have no desire to go into this ques-
tion whether the majority of the rural 
houses will be without light or other-
wise as has been alleged in some quar-
ters. That is a matter, I am quite 
sure, which oppresses the Finance Min-
ister's mind and the GoveTnment's 
mind as anybody else's mind. But, 
after all, as I said, you cannot make 
omlettes without breaking the eggs or 
have the cake and eat it. Somebody 
of not every body has got to pay ac-
cording to ability. 

It is also to be considered whether 
this compulsory savings scheme in 
effect is likely to yield the results 
that are expected. Taking, shall we 
say, the class of defence workers, if 
they are today voluntarily contribut-
ing one month's salary as saving, even 
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if we introduce compulsory saving, 
we are really taking from one pocket 
and putting it into the other, and the 
aggregate is not increased thereby. 

It is also necessary to see that the 
capi tal that is available is not, in view 
of what has been said-it has been 
said in many of the newspapers in 
various forms; I saw one yesterday 
where the Finance Minister was ad-
vised not to levy any new taxes at 
all; which presumably would be a 
very idealistic state of affairs, because 
with free enterprise nO such taxation 
would be necessary-allowed to be 
frittered away. It is important that 
we do not permit it, and we see that 
those who are engaged in industry, in 
view of the higher taxation and the 
system of saving and so on, do not 
go into other enterprises such a9 
building houses for profit; that is to 
say, at the expense of developmental 
projects; I am not saying that there 
should be no housing expenditure of 
capital for it; but building houses for 
profit, and luxury houses and so if it 
appears to be a better investment 
which this year is not covered would 
divert capital from development to 
profiteering. Next year, of course, 
pEople may find it out and perhaps 
do something about it. 

Secondly, if my hon. friend Dr. Ram 
Subhag Singh does not mind, it is 
time that we exempt horse-breeding 
from the exemption from agricultural 
revenue. Horses do not grow on the 
ground. They are not grown; they 
are bred. I am not against horse-
racing; I am not against horse-breed-
ing or anyth:ng of that kind. I have 
no pFejudices in this matter, but I do 
not think that a luxury industry of 
this kind is not entitled to take ad-
vantage of a concession which is in-
tended for the poor man. In the past 
cattle have been part of agriculture, 
and people probably did not want to 
confine the use of the word to its 
legitimate purpose or whatever it wu. 

Then, there is the question of eva-
sion on a large scale. I can neither 
provIde the answers nor would it be 
proper for me to do so. But it is well 
known that there is a vast degree of 
evasion. I do not myself take the res-
ponsibility for this statement but I 
have heard it said in this House that 
the Public Accounts Committee has 
said that X crores 'of rupees of taxa-
tion is in arrears and has not been 
paid. I think that it is time for the 
Law Ministry to consider to revise the 
law of limitation in regard to taxation, 
because, after all, taxation is not a 
money debt. If one uses money that 
belongs to Government, it is wrong. 
Once you earn it, even before you get 
it,-under our law, even if yOU do not 
get the amount, once it has accrued, 
iL becomes part of Government's 
money. Therefore, it is not a money 
in debt, it is really defalcation, and 
is an offence and otherwise irregular, 
it is npcessary to consider whether the 
law of limitation should apply to these 
people and whethv corporations can 
escape on the ground-which they 
have been out trying to do,-that they 
are fundamental rights or something 
of that kind. So, on the question of 
evasion of taxation, considering that 
only less than a million people now 
In our country pay income-tax-it will 
be more this time-this is something 
to be considered. 

Just as I have said a little while 
ago in regard to land-holders, that 70 
per cent of the households, should be 
exempt. The Government will lose 
only Rs. 18 crores which it can pick 
up from elSewhere, if it is graduated 
upwards, so that it will not only make 
those people more comfortable but be 
able to bear perhaps the burden of 
more expensive kerosene or anything 
else. I would also, speaking for my-
self, like to see that a subsidy is made 
available for those objects that ferti-
lise the land; because, we have only 
350 acres of land that is cultivable, 
and if scientific methods were applied, 
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and we need not depend upon the 
other people to feed us. It wi:ll then 
be possible to perhaps bring a larger 
are,a of land under cultivation and also 
not use the expensive water that come 
comes to our irrigation canals which 
instead of fertilising our land, as m 
great parts of the Punjab acts as an 
anti-fertiliser by the higher water 
tables. 

It is also necessary in my submis-
lion that some consideration should 
be given to the fact that these new 
taxes should not apply to military offi-
cers of and below the rank of lieut-
enant colonel and corresponding 
ranks of the services. This is not a 
form of bribery to them, because I 
have had occasion to see this at great 
length, and these are officers normal-
ly at a stage in life when they either 
are about to retire or have heavy 
burdens, or if they are good officers 
as have earned this rank by promo-
tion and not by effiux of years have 
children to educate. I do not say that 
we should create a proclaimed mili-
tary caste. I shall be the last person 
to subscribe to that. But these peo-
ple-that is a controversial point-
in my submission, are not receiving 
... (Interruptions) I do not want to 

raise that point because it is contested. 

Similarly so far as the soldiers are 
concerned, these imposts or these 
levies in regard to land should not 
apply to the men in the fighting 
forces. In British times, that is, pre-
Independence times, each one of these 
men who were serving in the forces, 
was given 25 squares of land, but we 
have no land now, and what land we 
have now we would not give in those 
large quantities. So, lit any rate, 
these exemptions will not make for 
very much loss to Government. I 
would also submit, before I sit down, 
that whatever be our difficulties and 
however much the impositions that 
this country will be asked to bear will 
be heavier, we must expect-and we 
are happy to think-that according 
to the presentation made by the Min-
liter CODcerDed aDd hiI deputy, no one 

Discus8icm 
has said anything agaihst it. A Fin-
ance Minister or °a government in itll 
position is very much like a surgeon 
or a physician. On the one hand the 
physician has to cut out parts ~hich 
are diseased even if the operation ill 
harmful. In the case of an individual 
you can do it with anaesthesia. But 
we are a parliamentary country. We 
cannot do it under anaesthesia. Every-
thing has to be said! Similarly, like 
a physician-the Finance Minister-as 
a physician sugarcoats some of his 
pills has to go the same-some of his 
new drugs may produce allergies in 
a very small minority of people. 

Before I sit down, I would say, I 
hope that nothing will be done in any 
way to, unless of course if we were 
in a much worse condition than we 
are today, cut down the measure. 
which are broadly called social security 
measures, Finally, Sir, begging your 
pardon I thank you for the indulgence 
that yoU have shown to me-I may 
say, if the observations have been of 
an abrupt character, it is because the 
clock does not obey me, not even you, 
and, therefore, I sit down by saying 
that the statement of expenditure and 
revenue that has been submitted to us 
has been received by this country 
wi,th a firmness and fortitude in the 
same way when the Chinese, without 
any warning and betraying all canons 
of justice and of international behavi-
our law and the faith that had been 
placed in them, invaded this country. 
Our people would bear the burdens if 
those burdens are not only equitably 
distributed but shown to be equitably 
districted. This, I submit, is the ans-
wer to the methods of criterian ot 
finding some of the levies imposed 
here. 

Shrl Morarji Desai: Mr. Speaker, 
Sir, I am very grateful to all ·the han. 
Members who took part in the de-
bate on the budget. Especially, I am 
very much gratified to find that there 
is an agreement that the amount of 
money that has to be spent for defence 
and development is not found to be 
excessive. It Is found to be p"oper 
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[Shri Morarji Desai] 
and it has a general support. No 
Finance Minister would ever expect 
that the budget will have no criticism, 
especially when a budget of this mag-
nitude is placed before the hon. Mem-
bers. It is bound to evoke criticism in 
its details, if not, in its general struc-
ture. Except my hon. friend Prof. 
Ranga and his lieutenant, nobody 
found a total fault with the budget. 
But I understand him and his party 
to have made up their mind that this 
Government has got to be put out 
and. therefore. it must be discredit-
ed in ever}"thing that it does and, 
therefore, nothing that it does shoUld 
ever get an approval or a certificate 
that there is something right in it. 

Shri Ranp: It should be criticised. 

8hri Morarji Desai: I do not in any 
way grudge him his desire to remove 
this Government. It is his right to do 
so. But, at any rate, there should be 
some wisdom in exercising a right be-
cause if that is not exercised properly, 
then the desire will not be fulfilled. 

8hrl Hem Barua (Gauhati): Do 
you want it to be fulfilled? 

8hri Morarji Desai: Every legiti-
mate desire should be fulfilled. Whe-
ther it is legitimate or not, it is a 
debatable point. It would be legiti-
mate if we fail .in our duty. I have 
no doubt in my mind. But I do not 
think that by any standards of judge-
ment-if it is objective-any objective 
opinion can say that we have failed 
in our duty or that Prof. Ranga and 
his party are capable of doing it bet-
ter than us. 

8hri Ranra: Question. 

8hri Morarjl Desai: It is a question. 
That is what I say. I agree with you 
entirely. Therefore, my task becomes 
quite easier. 

As I said myself, the magnitude of 
the budget is such that it does put 
a heavy burden on the people of this 
country. 1 only say that it is inevi-

table and the circumstances which we 
are faCing make it imperative for us. 
to haVe this expJnditure for defence 
and development and so we have got 
to find the money. I was surprised to 
find that even when several items were 
criticiseu as not being proPer or as 
.being exces:sive or harsh, none suggest-
ed from what the sources this revenue 
has got to be found.' When all agree 
that this budget of expenditure is 
proper or his right or is ineseapable, 
I believe, it is the duty of the whole 
House to provide money for it. If 
what I have suggested is not right, 
then let it be suggested what is right. 
But if they fail 'in doing that, then, 
I believe, I would be perfectly justi-
fied in expecting that I being the in-
strument of this Parliament to pro-
vide this money must be supported by 
the whole House once it accepts this 
budget. Any criticism that is made 
here is certainly respected, will be 
taken into account and ultimately the 
budget has got to pass when the Fin-
ance Bill comes up. 

8hri Tyari: Agreed. 

8hri Morarji Desai: But that does 
not mean that there can be any large 
scale changes. But whatever may be 
the changes that may come, they can-
not be substantial in any case because 
one has to find means to fill the gap 
if it is created, and surely. none in 
this House wants that here should 
be more deficit financing. If this is 
so, then the problem becomes limited. 
I do not propose today to give any 
definite decision on any particular 
point of criticism because it is not 
possible for ~e to do so. Everything 
has got to be fully examined. But I 
do want to say one thing that every-
thing that has been said has confirm-
ed me about the correctness of the 
policy behind the budget and about 
the justification of various items of 
taxation that I have proposed. 

Sbri Barish Chandra Mathur: By 
and large. 
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Shri Hem Barua: It should be by 
and large. 

Sbri Morarji Desai: By and large-
whatever he wanted to say, I am pre-
pared to accept from my hon. friend. 
And, unlike him, I have no allergies 
and antipathy. 

But we must not forget that we 
have taken a solenm oath or pledge in 
this House that we will defend our-
selves successfully against the invader 
and that We will not shirk .... 

Shri Hari Vishnu Kamath (Hoshan-
gabad): Best wishes. 

Shri Morarji Desai: ... making any 
sacrifice that is demanded of us. And 
this is what the whole country has 
said. There is unanimity on this even 
from Prof. Ranga. He does not dis-
sent in this matter, at any rate. 

Shri Ranga: My quarrel is only 
that you do not go fast enough. 

Shri MorarJi Desai: If the quarrel 
is that I do not go fast enough, he 
should give me more resources and 
not less. I do not see what he means 
thereby. He wants to exclude the 
agricUlturist, he wants to exclude the 
labourer, he wants to exclude the indus-
trialist, he wants to exclude the busi-
nessman. Then whom does he want to 
includc? Himself? Can the Members 
of Parliament only make up the whole 
taxation? I do not understand the 
logic of it. 

Shri Tyagi: Elections. 

Shri Morarji Desai: It is only a 
political argument that he is making. 
A political argument is strong enough 
if it is based on realities and not on 
allergies or on a desire which is wrong 
or illegitimate. He said that there is 
no national approach in this Budget. 
I do not know how my han. friend, 
Prof. Ranga, considers that his 
approach is national. 

An lion. Member: Which nation 
you mean? 

Shri Morarjl Desai: After all, if the 
approach of this Budget is not national, 

what else is it? :f, according to 
him, I have been criticised for this 
Budget by everybody universally, how 
could it be said that I am having this 
Budget for any particular section or 
party? His very argument shows that 
this is a national budget and nothing 
else. Otherwise it would not evoke 
criticism as he says. But as it was 
said, and very rightly, that it is the 
function of government not merely to 
take approval of the people for its 
policies, it is also its function to guide 
the people in framing the policies, not 
merely to be guided; because after all, 
that is why a government is provided 
fOr by the people. If the people could 
guide themselves, then we will have 
what is called the admirable state of 
anarchy! But as people are not able 
to do so, they set up a government, 
and especially when the government is 
a democratic one, it represents the 
people and it has to guide the people 
Where they do not understand the 
problems; or where hey are not able to 
combine together, it has to combine 
them together and provide the 
cementing force. This is exactly what 
we have attempted to do in this 
Budget. My hon. friend tried to say 
that I was helpless in this matter. 1 
do not think I ever felt helpless as 
he is feeling helpless for several years. 
I have never felt helpless in my life 
even, when I was on the streets. 

Shri Ranga: That is because you 
have been always worshipping power. 

Shri Morarji Desai: I have never 
been all the while in power. 

Shri Ranga: Yes. 
Shri Morarjl Desai: But my hon. 

friend is very unhappy that I am in. 
power and he is not. 

Shri Ranga: I am not unhappy. I 
am not allergic to you. 

Shri Morarji Desai: There is no· 
question Of being allergic to me. 

Shri Ranga: I do not envy you 
either. 

Shri Morarjl Desai: But in this 
ma.tteor after all he knows very Nell 
how the budget is prepared. He ia 
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not ignorant about it. He himself 
mentioned it. 

Therefore I must take, and I do take, 
full responsibility for the Budget. All 
that is good in it belongs to the Gov-
ernment; all that is wrong in it 
belongs to me. If that is taken, I shall 
be grateful. But it is no use saying 
that I should not have done some-
thing because it is found wrong because 
I am a good man but the Government 
to which I belong forces me to do so. 

8bri Hari Vishnu Kamatb: We 
make no distinction between you and 
the Government. 

8bri Morarji Desai: We are one, 
there is no doubt about it. 

Sbri Hart Vishnu Kamatb: Both 
good and bad. 

8bri Morarji Desai: But sometimes 
my hon. friends want to divide us. 

8bri Han Vishnu Kamatb: We do 
not want to divide. 

8bri Morarji Desai: They cannot 
divide, but they go on making an 
attempt to do it, in which they always 
fail. 

Shri Hari Vishnu Kamath: You are 
under an illu~!on. 

Shrl Morarji Desai: This is also a 
legitimate demand-I have no quarrel 
with it. . 

8bri Han Vishnu Kamath: You are 
one and indivisible-Govemment and 
you. 

8hri Morarji Desai: Singularly 
enough, this time there was very little 
argument about the proportion of 
direct and indirect taxation. I am 
happy. to find that. 

Shri Hem Barna: Why'? Shri 
Krishna Menon made an argument. 

Sbri Hari Vishnu Kamatb: Your 
former colleague. 

ShrJ Morarji Desai: Still some may 
uy it. After all. it there ia DO 

difference of opinion, it means the 
whole House is sleeping. 

Slhri IIari Vishnu Kamath: DulL 

Shri Morarji Desai: There is bound 
to be difference of opinion when there 
are intelligent people. All are equally 
Intelligent in the House. Nobody can 
say that another is .less intelligent. If 
he does, he will be hauled up for 
·privilege'. Nobody can say that, even 
If it is otherwise. 

The purpose and the objective that 
we havt~and I believe in that we 
nave all the same purpose and objec-
tive-is to make every person in this 
country happy. Then we have got to 
see that government is run in that 
manner. We have also to see that we 
do not become utopian in our talks or 
in our ideas. We have -got to sec that 
time has its own toll and its oWD 
requirements. Human imperfection 
has its own deficiency and we can at 
the most go faster every time but not 
as fast as wishes would have it. This 
is what is borne in mind even in this 
Budget. 

When I said that I should like to 
have a fair and equitable distribution, 
it did not mean that I had achieved 
it. I ~m only in the process of it, and 
I am trying to achieve it. I believe 
that I have brought in some features 
in this Budget which will certaily lead 
to more and more equitable distribu-
tion a~ time goes on. The expecta-
tion that any budget can be completely 
fair and equitable to all sections of 
people is like the argument that this 
is a welfare·state. This is not a wel-
fare state; it is struggling to be a wel-
fare state. And whf'n it i~ struggling 
to be a welfare state, one cannot attri-
bute to it all the requirements of a 
welfare state and then say that it has 
failed in carrying out its duty. One 
should judge it only in its attempts, 
whether the attempts are sincere and 
honest. That is how this Bud&e& alIo 
ought to be judpd. 
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If {t has been argued that it has put 
a larger burden on the poor and that 
the rich have escaped lightly, I am 
afraid the argument would not be cor-
rect. If it is expected that no burden 
should be put on the poor and all the 
burden should be put on the rich, then 
certainly I shall not be able to satisfy 
that expectation. And no government 
in the world has ever done it. And 
I do not think MY government in the 
world will ever be able to do it. But 
I have tried to see in this budget that 
the burden on the poor is the least 
that I can impose under the circumst-
ances available to me and that I 
recover the largest amount of revenue, 
the additional revenue, from the sec-
tions which can pay with less discom-
fort than the Poor. 

In this connection the Income-tax 
surcharge has been criticised, especial-
ly by the last hon. speaker. I have 
not quite understood what he wanted 
to Say. He said that at the upper 
strata it will become, though it is 10 
per cent, only 2.2 per cen1 or 1.5 per 
cent or something. It is true that 
down the highest slap it will become 
2.2 or 2.5 per cent nothing more than 
that. But is it forgotten that the 
highest is already 85 per cent? And 
is it expected that I should add ten 
per cent to it and make it 95 per cent 
Or 100 per cent? Anybody who would 
say it, I would say, is not consideting 
any practical wisdom or the require-
ments of human nature. 

Shri Harish Chandra Mathur: But 
human nature would not respond at 
all. 

Shri Morarji Desai: It is easy to 
say, "Take away hun~red per cent 
Income-tax above a certain income". 
It can be done; not that it cannot be 
done by law; it can be done by law. 
But, after all, if it is done by Jaw, 
why should that man earn above that 
income at all? And will that not be 
wasting that man's capacity and indus-
try, and will we not be reducing pro-
duction and also reducing the income 
of other people? This should be con-
aidered, not from jealousies, not from . 

hatreds, but from a general welfare 
point of view of the whole society. 

After all, all Members in this 
House are equal. But the Ministers 
do have some more privilege. 

Shri Hari Vishnu Kamath: They 
are more equal than others. 

Shri Morarji Desai: Than the other 
Members, and that has been given by 
the han. Members themselves. 

Shri Hari Vishnu Kamath: We 
agree. 

Shri Morarji Desai: It it not a thing 
whiCh they have arrogated to them-
selves, but it has been done because 
they must function. 

Shri Tyagi: What about the sump-
tuary allowance? No tea is given to 
Members. 

Shri Morarji 'Desai: Han. Members 
are given a daily allowance which 
includes that sumptuany allowance. It 
is much more than they can spend on 
themselves every day. And if they 
are mindful of economy, I wish they 
would consider whether it is not too 
high. 

Shri Hari Vishnu Kamath: Minis-
ters should set an example. 

SOO Morarji Desai: Ministers have 
already cut their salaries, two or 
three years ago. They did not wait 
for this. 

Shri Nath Pal (Rajapur): Mr. 
Khanna is there. 

Mr. Speakr: This is not the time 
to discuss either electricity or water. 

Shri Hari Vishnu Kanaath: Let 
him discuss generally. 

Shri Morarji Desai: I am not going 
to evade any issue, and I will cer-
tainly speak about that too, because 
there is nothing I have to hide. Any-
body who hides anything himself 
admits that something that he has 
done is shameful. We have done 
nothing shameful. 
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Shri Nath Pai: Wasteful. 

Shrl MorarJi Desai: We have 
erred. If we have erred, it would be 
shameful not to own it But if we 
err we certainly rcctify the mistake, 
and there is nothing shameful in that. 

• Therefore, I do not want to hide any-
thing. 

~ 
In this particular matter, wh:!t my 

hon. friend Shri Kr..h Pai wantcd to 
suggest was the criticism about the 
bills of Ministers 011 electricity and 
and water charges. I believe that is 
what he referred to when he referred 
to my hon. colleague Shri Khanna. 

Shri Nath Pal: I never said shame-
ful, I said wasteful. 

Shrl Morarji Desai: I never said 
that you did; I have not attributed 
that to you. I said that. 

Even taking that into account, it has 
received a very wide publicity, as it 
should. I do not say it should not. 
It is good that it is published. But, 
after all, it has to be considered in its 
proper perspective. This very House 
passed a law giving a free house, with 
furniture, with electricity and water 
charges paid ... 

Shri Hem Barua: That is a lame 
excuse. 

Shri Morarji Desai: I am not trying 
to have any excuses. I am only trying 
to give facts, and' also the truth, about 
it. Now, that does not mean that it 
gives a licence to us that we can 
spend anything and everything, I do 
agree. (Interruption). It 9h~uld be a 
reasonable thing. But it must be con-
sidered in its proper perspective. 
When I examined one of these bills-
I have seen them only now, because 
they do not come to us; if they had 
come to· Us we would have seen them 
long ago-well, some people hav!: 
been chasing their lights also. I have 
been chasing my light always, ever 
since I have come here. But that is 
perhap3 because I am used to it from 
my childhood. 

Shri Barl Vishnu Kamath: Force 
of habit. 

Shri Morarji Desai: Yes, it is force 
of habit. 

S .. ri Bari Vishnu 
habit. 

Kamath: Good 

Shri Morarji Desai: But what d() 
I find in this honourable House when 
I go outside, to the toilet room? I 
find the taps are flowing all the while 
with water, several taps. And who 
is doing it? None but the hon. Mem-
bers. And I go and close them. That 
is what I am doing. And I have not 
seen another Member doing it. 

Shri Tyagi: Because you are the 
Finance Minister! 

Shr'l Morarji Desai: Because I feel 
it must be seen to. And I had to say 
to the c1..stodian the other day, "Please 
look into this and see that this is pre-
vented, so that this does not happen". 
And it has been done. 

Shri Harish Chandra Mathur: You 
are arrogating too much to yourself. 

Shri Morarji Desai: I am not. 
Shri Ranga: Some others also do it. 
Shri Morarji Desai: I am only giv-

ing my experience. This is the re-
sult. When it comes on ourselves we 
get angry about it. I am only trying 
to put forward the analysis how 
human nature works. I am not trying 
to allocate blame on anybody. 

Shrl Barish Chandra Mathur: Sir, 
it is not also factually very correct. 

Shri Morarji Desali: I have said I 
have not seen. That is all. 

Shri Ranga: He is not there all 
the time to see as to who bas not 
done it. 

Shri Tyagl: Some of your colleagues 
might have opened it. 

Shri Morarjl Desai: But I have ex-
cluded my colleagues when I said hon. 
Members of the House? I have not 
excluded anybody. 

Shrl Barish Chandra Mathur: There 
are many who do the same thing as 
you do. 

Shri Morarji Desai: I am prepared 
to grant that there are several who 
do the ,:lther thing. But if several of 



4217 General PHALGUNA 25, 1884 (SAKA) Budget--GeneTal 4218 

them were dOing it, it will not be 
1lowiitg. 

Shri Hanumanthaiya (Bangalore 
City): Sir, I rise to a point of order. 
As you know, Sir, under the Rules, 
the speeches should not c.ntain per-
sonal insinuations and innuendoes or 
things like that. Better the Finance 
Minister avoids this personal approach. 
He gives too much of a personal touch 
to his speech. 

Shri Morarji Desai: I did not want 
to claim any merit for myself. 

Shri Ranga: 
doing that. 

All the time you are 
\ 

Shri Morarji Desai: 
sorry if that is 50. 

Well, am 

Shri Ranga: That is the trouble. 

Shri Moral'ji Desa:i: I am not try-
ing to do that. But I am saying, it 
is difficult to do so, for anybody. And 
the Ministers did not ha\'c these bills 
themselves. The moment it was 
brought to their notice they have cur-
tailed their expenditure, and they are 
curtailing it further. 

I should also like to point out,-the 
case of the Home Minister was pointed 
out-it should bc considered why the 
light expenses are so much. He sees 
more people than any other Minister 
probably. And he has to see them in 
several places, because he cannot see 
them in the house. So many people 
come and therefore they are all seated 
in the compound. And in a compound 
there are tents; there is winter, and 
there is cold; heaters have to be pro-
vided for the comfort of the 
visitors; lights have to be provided. 
All these things have got to 
be done. And this goes on till twelve 
in the night. And if more money is 
spent on these charges, then surely 
it is not done for personal bencfit, but 
it is done for public service. I my-
self find that it is not possible to do 
as one likes. Even if one does not like 
to live in a big house, one has to, if 
one has to perform one's service pro-
perly. 

Shri Tyagi: Keep a separate meter. 

DisC1l.Sfi.on 
Shri Morarji Desai: Then there are 

also servants qU\lrters attached to the 
same meter. 

Shri Had Vishou Kamath: 
many. 

Too 

Shri Morarji Desai: And there are 
several. There are many, from per-
haps 15 to 20 or 25. 

Shri Hari Vishnu Kamath: Reduce 
the number. 

Shri Morarji Desali: All that is in-
cluded in these bills. 

Shri Hem Barua: Why don't you 
have separate meters? 

Shri Morarji Desai: I am now taking 
this up, when it came to my notice. 
I am suggesting to my colleague that 
he should separate them, so that this 
can be easily located. Therefore, this 
is a matter where certainly, if fault 
has been found with us, we have made 
ourselves liable to it by not being as 
careful as we should have been, for 
which I certainly feel guilty, not that 
I do not; and I take that guilt on my-
self because it was my function to 
have seen to this, and I did not do it. 
Therefore. I shall be more careful in 
future. That is all the promise I 
can make' to the hon. House. I hope 
the House will' allow me at any rate 
to blame myself. 

Shri lfarish Chandra Mathur: No 
unnecessary blame. 

. Shri Morarji Desai: It is not un-
necessary blame. I think it is cor-
rect blame. The praise was unneces-
sary, the blame is correct. 

Coming to income-tax, I think the 
method has been made simpler. My 
hon. friend who made the criticism 
does not know perhaps how income-
,tax is calculated. Therefore, he made 
the criticism. 

Shri Nath Pai: He is like Einstein, 
another Einstein. Otherwise, he would 
not have done it. 

Shri Morarji Desai: I think we 
should not make these similies or com-
parisons. 
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Shri Nath Pal: Shri Morarka said 
yesterday that Eimrtein who had the 
highest brain in our time did not know 
how to calculate his tax. So, I think we 
should be charitable to Shri Menon if 
he did not understand. I have noth-
ing else in mind. 

Shri Morarji Desai It is not his 
fault if he does not know it. Even 
I cannot claim that I know the Act 
so thoroughly that I will not make 

"a mistake. 

Mr. Speaker: 
know. 

At least I do not 

Shri Morarji Desai: I would not 
have that justification because I am 
functioning in that Ministry, but it is 
so devised. 

Supposing I had made these slabs 
differently and I say we will have four 
to ten per cent from the gross income, 
what would have been the position? 
A person who receives an income of 
Rs. 2 lakhs is left with Rs. 60,000 after 
the income-tax has gone. Supposing 
I take away ten per cent from him, 
what will be left to him? It would 
become an absurd proposition. There-
fore, it has got to be worked if. such 
a manner that it does not put that 
hardship, but he does give a contribu-
tion even though he has been giving 
a large contribution from his income 
on account of the high slabs, and it has 
been agreed that our slabs are the 
highest. Our income-tax rates are 
not low compared to any country in 
the world. 

A person who receives an income of 
Rs. 20 lakhs is left with about 
Rs. 3,50,000 or Rs. 3,60,000. 

An Bon. Member: Only if he pays. 

Shri Morarji Desai: He does pay. 
What he' does not pay is a different 
thing. 

Shri D. C. Sharma: (Gurdaspur): 
Vfhat about concealed income? 

Shri Morarji Desai: When it comes 
:to concealed income, it can be of two 

Discussion 
kinds. One is not concealed int::ome, 
but taking advantage of the law itself 
by way of exemption and other provi-
sions. It is no crime, it is no wrong, 
there is no injustice in it. But where 
it is de1ib~rately concealed, if it is 
found out, we put a penalty on it, 'but 
beyond that, what can we do. But 
why from that presume and say that 
everybody conceals it? Is it a ·good 
thing to generalise anywhere? 

And this evasion of income-tax is 
not confined to anyone section, and it 
is not deliberate also in every case. In 
some cases, the person does not even 
know. I have found one or two cases 
where the man did not know, after-
wards he told me that he had found it 
out himself, he himself told me. 
Therefore, I did not levy any penalty. 

But there are evaders, deliberate 
evaders, I have no doubt about it. But 
the amount of evasion is not as great 
in terms of money as Rs. 300 or Rs. 
400 crores as people say. I cannot 
make an estimate, but I would say it 
is not even half of it. At least, that 
is my estimate. Anybody can say 
that my estimatE is wrong, just as I 
can say his estimate is wrong. The 
only remedy is that we must try con-
stantly to see that evasions are not 
allowed, that is they are plugged, and 
we constantly make that attempt. 

But there are clever advisers, peo-
ple who have made a profession of it 
and who find out various methods of 
opening loopholes. 

I had a very curious experience. On 
the aeroplane a gentleman was going. 
This was about five or six years ago, 
not now. 

Shri Bari Vishnu Kamath: Aero-
plane going abroad? 

Shri Morarji Desai: I am talking of 
India, from Delhi to Bombay. The 
gentleman who was advising here 
about coverfng up some of the loop-
holes was going there. He had devised 
several remedies. Then he was ask-
ed on the plane: you have done this, 
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what will you do now, what about 
your practice? He said he would find 
some more loopholes. This is how it 
goes on. This is an exercise which 
you have constantly to perform, and I 
can only say that We are trying to do 
that, and We are ftnding that there is 
bettcr response in this matter, that is, 
more and more money is being re-
covered. And the arrears, about which 
there is perennial criticism from year 
to year in spite ~f the explanations 
that I have given, are also lessening. 

Let us remember that the arrears 
consist of two parts. One is 
what is called effective arrears, 
about which some of my hon. friends 
feel that it is some strat('gem; and the 
other is the part which is not recover-
able. You may call them recoverable 
and irrecoverable in stead of effective 
and non-effective. . 

Shrl Hart Vishnu Kamath: Write-
off the irrecoverable? 

Shri Morarji Desai: The irrecover-
able part consists of several items. 
One is of people who have become 
insolvent. The second is of people 
who have left the country, who have 
left no property here. The third is 
of cases where they have gone in 
appeals, and where there is a likeli-
hood of the demand being lessened.; 
tha t part also will not be recovered. 
The fourth is where some people have 
been assessed to a much higher figure 
by the income-tax officer, because he 
believed, and rightly believed perhaps, 
that the man had concealed income, 
and he put a high figure on it. When 
we go to recover it, we do not find 
any assets, and therefore. it remains. 

These are not written off very soon, 
because there is always a hope that if 
you keep it hanging, you will some 
time recover it. We are trying to re-
move those figures slowly by examin-
ing it very thoroughly. But on ac-
count of the criticism that goes on-
and once it was asked in this very 
House: so many lakhs of rupees are 
written off, what has been done?--

the officers feel very shy about it, but 
they put up the cases and I have said: 
let those cases come up to me, I am 
prepared to take the blame if they are 
to be written off, but let it come and 
we should do so. But it takes time, 
but the effective or recoverable ar-
rears are less than half of the annual 
demand. Even including the recover-
able arrears, the whole amount this 
year is less than the annual demand. 
If the recovery every year is equal to 
the annual demand and a little more, 
it must be admitted that the arrears 
are going off. . . . 

Shrt Harl Vishnu Kamath: Accu-
mulating. 

Shri Morarji Desai: They are de-
creasing, not accumulating. 

Shrt Hari Vishnu Kamath: For the 
last five years? 

Shri Morarji Desai: Tohey will accu-
'mulate if the annual demand is not 
collected fully, if less than the annual 
demand is collected. But we are col-
lecting more than the annual demand 
every year and therefore, they are 
disappearing. We are trying to be at 
it all the while. Government and the 
Central Board of Revenue are very 
much alive to it and we are grateful 
for telling us all the while that we 
should be more alive to it. I do not 
object to this being raised every time 
but I would certainly request my hon. 
friend not to repeat the same argu-
ments when they are refuted. 

I would then come to the super pro-
fits tax which has evoked approval 
and criticism, both: criticism from 
persons who will have to pay the tax 
and people who believe with them 
about it and approval from all the 
rest who have not to pay it. That is 
only natural. Those who hav~ criti-
cised it have not at any rate had the 
courage to say, except a very few, that 
this tax should go. That has what has 
been the infiuence of public opinion in 
this country; it is very healthy. But 
some of them have said that it should 
be changed by increasing the percen-
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tage of the corporation tax by 5, 6, 7 
per cent-seme have gone up to 10 
per cent. Some of them have told me 
privately, not publicly, because they 
would be criticised by their own com-
panies if they say it publicly. It is not 
possible to do so. Because when I 
removed grossing and made it 45 per 
cent corporation tax, several hon. 
Members here and others outside said 
that I was making a very heavy levy 

·on them. When they were reconciled 
to it, I raised it to 5 per cent. (An 
Hon. Member: very clever) Then 
they said that it is very heavy. Now, 
they suggest to me that I should make 
it 56 or 57 per cent. Does that not be-
come very heavy? But the snag is this. 
If I levy more like that, flatly, it will 
affect the very companies which have 
less profits than the companies which 
have high profits. That would be in-
equitable in my view. This super 
pro1lts tax, as it is finalised after con-
sidering the various means Of doing 
this, is the best system in my view and 
I propose to stick to it. 

There have been talks that it will 
be dropped. That was only a wish of 
some people who perhaps wanted it to 
be dropl)ed. 

Shri Tyagi: Are you at least prepar-
ed to examine the suggestions given 
to you? 

Shri Morarji' Desai: But there have 
been some suggestions given here by 
people who are not likely to be par-
tial to them, who have said about the 
new companies and who have referred 
\0 the preference shares bearing an 
interest of nine per "ent or so. These 
things are bcing studied and consider-
ed. If I find that there is going to be 
harm caused to production or indus-
trialisation, certainly it will be the 
duty of the Government to see that 
full consideration is given to it and 
remedies applied. 

After all, what is the purpose of 
Government in levying the tax? It is 
not. to remove people from this sec-

tor, not to put down industries and 
take away all that they have at once; 
that is not the purpose. The purpose 
is to see that we share in the proflts; 
and the higher the profits, the more 
the share. Because they earn profits 
not merely on account of their own 
skill but because also of the advant-
age they get from Government's poli-
cies and the people's consumption of 
the articles. The. people are therefore 
entitled to share it. When we share 
it in the form of Government taxa-
tion, we do it in such a manner that 
the tax does not choke up the source, 
especially when this country can be-
come prosperous only if industries 
and business prosper. Then we have 
to see that they prosper and that they 
are not choked off but they must 
prosper in conformity with the objec-
tives of Government and the people. 
That is all that we seek to do. But the 
source must supply a raising revenue 
every year. That is the criterion. 

I have been told that during the 
last four years every time the taxa-
tion is heavy and is crushing the 
people. But what is my experience 
or the experience of the hon. Mem-
J:xors? They are charging me that I am 
receiving more revenue than I have 
estimated every year. It means that 
I have been wise in my taxation. I 
l'm rCCCIVl'lg more revenues than 
even I have planned and it means aL~o 
that the economy stands it. 

Shri Barish Chandra Mathur: It is 
under-estimation of revenues. 

Shri Mllrarji Desai: Even if it is 
1.Ulder-estimation, the economy stands 
it. If ev('ry year the revenue is more, 
it means it stands it; it develops; it 
earns more. That is the criterion of 
pr()·.·i~g that the industries will not 
suffer. That is the consideration 
which I have before me. The 
considergtion cannot be that some 
people ran function only if they want 
unrestricted profits. Those times are 
gone. There cannot be unrestricted 
profits for anybody because that 
would not be correct for any Govern-
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ment.to do. That is nowhere done by 
any Government anywhere. 

It is said that it is a premiwn put 
on efficiency-or inefficiency? They 
say efficiency is being penalised. It is 
not completely correct to say so. It 
may be true to some extent. But that 
is not true, completely. By the very 
nature of the industries concerned, 
there are less wofits in some and 
there are more in some. Even 
among themselves, some people earn 
more and some less. It is where effi-
ciency comes in. But what is effi-
ciency? What are the efficient peo-
ple? What is ~eir duty to the coun-
try? It is also their duty to come and 
help the country. If efficient people 
want to have all the fruits of their 
efficiency, they will be clJ!l1pletely 
selffish and not gOOd citizens of the 
country. Therefore, efficient people 
ougRt to contribute more to the coun-
try. After all, what is inclJ!l1e-tax. 
Income-tax also is the same thing. As 
income goes higher, peQIPle pay more. 
That is how every citizen ought to 
function. If every citizen functions 
lik!! that, this argwnent of penalisin·g 
efficiency will not stand examination 
at all. 

It is also said that this will dis-
courage foreign part;cipation. I am 
very sorry that this argwnent is 
brought forward. I wish this had oot 
been said by our people. 11 those 
who wanted to participate say tIris, 
there is something in it and I would 
consider it. But I do not see what 
service these people have performed 
by putting these ideas in other peo-
ple's minds. I do not think that even 
foreigners who participate with us 
expect that they must have excessive 
participation in profits. They should 
have legitimate profits no doubt. All 
those things are being considered and 
will constantly be considered. We do 
want foreign participation as long a&!I 

we have not attained the requisite 
efficiency and proficiency in making 
all the things that we have got to 
make. We must prafl.t by others' ex-
perience, their help and their talents, 
3017 (Ai) I.8D-6. 

and this :, • ..... hat we wa:nt to do. There 
also, I am certaInly examining what 
comes in the way and what is likely 
to come in the way, because, after all, 
it is the purpose of all of us, includmg 
my hon. friends opposite, the Commu-
nists, that this country must prosper. 
I am not saying that they want that 
some people should prosper. But they 
do want that the country should pros-
per and there is a mixed economy in 
this country. There is nO question of 
everything being done by Govern-
ment. 

15 hrs. 

In this connection, it was suggested 
to me that if banks were nationalised, 
then, I will find a lot of money. This 
question of nationalisation comes 
every time, from my hon. friends, the 
communists, and every year. In this 
matter, I think I would do nothing 
better than quote the Prime Minister, 
where he has laid down the policies: 

"The question of nationalisation 
of private enterprises comes up 
for discussion every now and 
then. Is there some virtue in what 
is called a complete nationalisa-
tion? It is the complete control 
that is important. We should 
never, as far as possible, waste 
State money when we have full 
control. The State wants full con-
trol, and there is no harm, there 
is no injury in parts of the shares 
being held by pnvate people. 
Situated as we are today, or in 
the foreseeable future, this whole 
proposition of complete nationali-
Bation is wrong. This word 
nationalisation has become a kind 
of magic word with strange 
meanings, and people seem to 
think that socialism inevitabl;y 
comes by the State nationalising 
with compensation or without 
compensation." 

Then he says: 

"My point is, let us not get 100 
in words. If India is going to 
have a socialistic pattern of socie-
ty, you may have it-it is con-
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ceivable in theory-have it at 
such a low level of poverty that 
it is socialistic at a very low level 
of poverty. That surely is not 
my ai~ We want it at high 
level. In fact. you can only have 
it at a high level when produc.tion 
is great. both from land and in-
dustry. and more so from indus-
try. That is quite essential. other-
wise you cannot have really the 
wealth to distribute. You may 
cut oil' the top-heads, 'but it does 
not make much ditrerence to the 
structure of the country. 

In my scheme under which the 
State takes over a concern on 
payment of compensation. the test 
should be that this is just and 
equitable. not the test only with 
the market value, but there is 
e.nother consIderation which 
should always be applied, that is. 
'does it help your main objec-
tive or not· ... 

Then he goes on to say: 

"I think there is really no 
choice before us between having 
a private sector and allowing it 
and encouraging it to function 
and not having it at all. It is 
foolish to have a private sector. 
and then undermine it and pre-
vent it from functioning. There is 
no point in it. You simply under-
mine your own policy that way. 
Whether you should have a pri-
vate sector or not is another mat-
ter. One can discuss it. I think 
personally. there is no way out for 
Us except to have a private sector 
and even to encourage it. That 
does not mean I am going to en-
courage it at the cost of the public 
sector. The public sector will al-
ways be number one and, I have 
no doubt. grow at· a much faster 
pace than the other sector. and 
ahall gradually really determine 
the economy of the country. The 
rest will have to fit in." 

Then he said also about banking: 

''Take banking. We want bank-
ing to expand tremendously in 
India. In India ,the credit struc-
ture has to expand. We do not ex-
pect private banks to take much 
initiative in this. Nevertheless. 
they can. Mostly Government 
will do it. But. i~ the Govern-
ment wanted to do the whole 
thing by itself, it will be a mighty 
long time before it WIll be able t() 
do it because of various obVious 
considerations. You take banking 
in England Or in European coun-
tries. Practically speaking, every 
village has a bank there. We are 
hundreds of miles away from 
those conditions. Now. if you 
merely prevent others from doing 
it and take everything. in theory 
it may be all right. but in actual 
result instead of expansion of 
banking. there would be destruc-
tion of banking. So you must see 
that in order to reach the goal you 
are aiming at what is the best 
methort of doing it. and not get 
tied up with some theoretical con-
siderations which you have read 
in books. You may imagine that 
we are going towards that goal 
when you may actualIy be going 
against the spirit of dynamism, so 
essential today for our economy." 

I do not think I could have expres-
sed it better. 

Therefore. this perennial talk or 
nationalisation of banking has no 
meaning. But I have no doubt that 
in spite of my saying this. my hon. 
friends will repeat it on every 00CIl-
ilion. 

S_ Ron. Members: Oh. yes. Be 
sure of that. 

Shri Morarji Desai: I know because 
they are completely incorrigible. 

Sbri Prabbat Kar (Hooghly): As 
you are. 
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ShJ'l Morarjl Desai: In the matter 
ot super profits tax there w·as an ob-
jection that it will retard private 
capital formation or new industries 
trom cooning up or new inves'tments 
trom coming in. On the general issue 
of promotion of investment, we have 
a proposal under consideration for ex-
tending the facilities of investment in 
the equity capital of corporate enter-
prises by the large and growing num-
ber of small investors in the middle 
income groups through the device of 
an inve9tment trust. . The basic idea 
of the proposal is to afford the com-
mon man a means to acquire a share 
in the widening prosperity based on 
steady industrial growth of the coun-
try which combines the advantages of 
a minimum security and a reasonable 
return. The proposal involves con-
sideration of some tax and other 
questions and these are now under 
study in the Reserve Bank of India. I 
hope that this study will be complet-
ed in the very near tuture, and it will 
'be possible to set up such an invest-
ment· trust soon. It is not, therefore, 
that we are not considering all ,these 
various avenues which can be opened 
out for further development. This is 
with reference to what my hon. friend 
Shri Morarka said. He said that we 
must see that there are facilities tor 
investment, and this is the concrete 
proposal .that we are studying tor 
sometime now. 

Shri Tyagf: But super proll!s tax 
will also apply to this. 

Shri Morarji Desai: No. That is what 
we will have to consider. These are 
all under study. Then, as against fhis 
criticism, there has been a critici~m 
about the levy on kerosene, tobacco ... 

Shrt Kashi Ram Gupta 
What about the estimated 
Rs. 25 crores or Rs. 75 
revenue trom this? 

(Alwar): 
figure ot 

crores as 

Shri Morarji Desai: It is Baid that 
6e revenue is Rs. 75 crores or 
Rs. 100 crares. T.h.IIit is not quite 
eorrect from the figures that I have 
seen, but they are still under ltudy. 

But one of my ]lOll. friends behind 
calculated something and said that it 
is Rs. 75 crores. 

~ri TyagJ: He was tryinr: to stab 
in the back! 

• 
Shri Morarji Desai: Thl.t was 8hri 

Himatsingka. He arrived at an esti-
mate of Rs. 75 crores; he arrived at 
it by a Simple, but, in my view, a 
very incorrect calculation. In his 
calculation, he assessed the tax on a 
capital base of Rs. 1,300 crores and an 
amount ot Rs. 312 crores as being 
liable to super profits tax. Fir"t he 
says that t'he tax will come to Ro. 26 
crores on the first slab of Rs. 52 crores. 
Then, in the second slab, he said that 
it will 'be Rs. 30 crOrE!s. If Rs. 26 
crores and Rs. 30 crores are combined, 
it becomes Rs. 56 crores and not 
Rs. 75 crores. Even according to that 
calculation, it does not come to Rs. 75 
crores. 

Shri A. P. Jain (Tumkur): What 
about your Rs. 25 crores? 

Shri Morarjl Desai: I believe that 
Rs. 25 crores may go to Rs. 30 crore, 
or Rs. 35 crares. It will never go 
beyond tbat. That is my calculation. 
But it is s\i1l being examined further. 
But that is no argument: either that 
the tax is wrong Or the tax is right. 

Shri Tyagi: Perhaps you had kept 
the margin of amendment in view, 
when you calculated. . 

Shri Morarji Desai: I have nothing 
in view. 

'Shrt Karl Vishnu Kamath: Marginal 
benefits. 

ShrI Morarji Desai: If the tax is 
oppressive, then it must be considered 
and facilities must be given whatever 
may be the amount received from it. 
If a receipt of Rs. 75 crores . comes 
from it and it becomes an instrument 
of retarding t'he whole thing, it ha. 
got to be changed. But I do not think 
that this calculation io right. Ev~n 
when the Federation people met me 
first, they told me it would be Rs. 60 
crares. They did not go beyond that. 
Of coune, some people hltd gone up 
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10 Rs. 100 or Rs. 125 crores. It will 
not happen. I am considering this. 
I am calculating and I am quite sure 
that we will come to a proper figure 
very sooIj, at any rate within a month 
or so. 

Shri A. P. Jain: After the budget is 
over? 

Sbri Morarji Desai: The budget is 
.not over before the Finance Bill is 
over. 

About kerosene, tobacco and some 
other items like paper which were 
'rnl'ntioned aIld soap., .. 

Shri M. L. DWivedi (Hamirpur): 
Postcard and tell'grams. 

8bri Morarji Desai: Telegrams are 
not used by poor people. 

8hri M. L. DwivecU: They send 
ordinary telegrams. 

8hri Morarji Desai: Let me take 
tobacl'O first. Tobacl'O certainly is not 
a necessity for anybody. I cannot call 
it a necessity. It is a luxury. 

8hri Hem Barua: Cigarette is the 
l'Ompanion of the lonely man. 

Shri Morarji Desai: My hon. friend 
forgets that everything becomes a 
necessity when you are addicted to 
it, but that is not an argument. The 
question is whether it is a necessity 
for life and ,whether those who 
indulge in this derive more pleasure 
than those Who do not do it. I think 
those who do not indulge in it are 
happier than those who do, 

8hri Hem Barua: No, Sir. 

Shri Morarjl Desai: The simple 
criterion is, w'hen my friends do not 
get it, they become very unhappy. 
But tllose who do not use tobacco do 
not bel'Ome unhappy at all. 

8hri Harl Vis'bna Kamath: Ask the 
Prime Minister. 

Shri !\lor;u',ji De!IIa.i: When It is a 
matter of 'habits, nobody is an excep-
tion. There is no question about It. 
But the Prime Minister does not 

Discus.rion ' 
complain about the tax on tobacco. 
(ShTi Hari Vishnu' Kamath: Because 
he can affort to pay.) On the contrary, 
he agrees with it entirely. Therefore, 
if (he Prime Minister is quoted., let 
him be 'followed by the hon. Member 
in other respects also. That is all I 
would say. 

Shri Hari Visluau Kamath: I do not 
smoke. 

8hri Morarji Desai: Therdorc, there 
is no question of the tobacco tax 
being oppressLve on anybody. They 
can certainly lessen the l'Onsumption 
of tobacco and it will be doing good 
to them it they do so. Therefore, it 
will be benefiting their health. I know 
two of my friends who were suffering 
from heart trouble. When they gave 
it up, they tell me now that during 
the last six years, they have no 
trouble at 'all and are in very good 
health. I know it would hit hard on 
my revenue. But fuat does not 
matter. I shall be very happy it 
people's health becomes better; I do 
not D"i"rt forgoing my revenue. But 
as long as they dO it, I want to get 
revenue from it more and more. 

The question of paper, again, is a 
matter where one has to be very 
careful. It is a l'Ommodity which is 
in short supply and it becomes very 
diflkult. It leads to black-market and 
intermediaries take more profits from 
it because of that. We are trying to 
see that that does not happen. 

As regards keTosene, I h~v(' myself 
stated why it has been levied. I can-
not say that it will not hurt the poor 
people. It would be wrong On my 
part to say that. But, after all, the 
amount fuat it will cost him extra is 
only 20 nP 'per month, 'because they 
do not use more than two or three 
bottles. 

Shri M. L. Dwivedl: 4 bottles <It 
least. 

Shri MOl"IU'j.! Deal: My han. friend 
does not use It. 

Sbrl M. L. Dwi ... edi: I WIe it In mT 
villAie. 
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8bri MorvJi DeIIal: A check-up has 
been made and this is the iniorma-
tion. Even it they use 4 bottles, it 
will cost 30 nP and it would not be 
beyond that. But even it they have to 
pay 2 nP more, I am not prepared to 
say that it will not be a hardship. It 
is a hardship, but it is a hardship' 
which I have I:ot to inflict because I 
cannot have more and more liability 
of foreign exchaltge in this matter. 
Whereas we were importing Rs. 22 
crores worth of kerosene two years 
ago, this year I had to import Rs. 30 
crores worth of kerosene. I have 
been asked to give more foreign ex-
change for this. I do not know 'how 
long one can go on doing it. Should 
we not import machinery and raw 
materials for them? Are we going to 
do it at the cost of the industry? That 
is the consideration before me. People 
go on using it for fuel because it is 
cheaper. I must, therefore, make it 
more costly fhan coal. If I do not do 
it, it will be used universally as fuel, 
bec3use they say. "What else can we 
do?" We cannot import fuel Jrom 
outside and pay foreign exeh.allge for 
it. TheTefore, we are increasing our 
public sector refineries. 

Shri Nath Pai: May r ask how much 
of it is used as fuel and how much 
for lighting? You know it very well 
~hat in the majority of villages, tnis 
is the only source of light and they 
never use a kerosene stove. They 
use only lanterns. Have you cal-
culated what percentage of it /loeB 
into fuel and what percentage into 
lighting? Please give the figures. 

Shri Morarji Desai: have no 
figures and would not hazard it. How 
can I 'hazard a figure ~ich I do Dot 
have? My hon. friend has no figure. 
(:lntemLption) . I have lived in 
villages. 

Shri Nath Pai: That was long back. 

!qui Hart Vishnu Kamath: That was 
50 years ago. 

Shri Morarji Desai: My hon. friends 
do not live in villages themselves. 
What is the use of their telling me? 

~scus.rion 

I go to the villages even now. I have 
don~ so even when I was campaigning. 
agamst my hon. friend lour years 
ago, r went to several villages and 
stopped there. 

Shri Barl Vishnu Kamath· F,l': b.l!! 
an hour and that too in da; time, but' 
not at night time. 

.8hri !'I0rarji Desai: No; it was in 
mght time. That is how he does not 
know and therefore, he got defeated.' 

8hri Bari Vishnu Kamath: J \';'n 
i',1 spite of you afterwards. (Interrup­
tions). Sir, it is not necessary to bring 
in. electio~ here. I can say that in 
SPlte of hun and all the machinery of 
the Congress Party, I have fought; 
my way back here. 

Shri Banp.: Wily does he make such 
undignified remarks? 

Shri Bari Vishnu 
fatuous. 

Kamath: It 

8hri Ra.np: It is very undignified, 
(Interruptions). ' 

Shri Barl Vishnu Kamath: He was 
defeated and after his defeat, he 
became Chief Minister by the back' 
door. 

Mr. S.-ker: Order, oreier. 

Shri Morarji Desai: 
denied I was defeated'. 

have not' 

Mr. Speakei': Everyone who elects 
to stand has both tile chances of gett-
ing defeated as well as getting elected. 

Shri Ranga: He does not seem to 
have any selt-control; he goes Oil' 
referring to suCh undignified thillg's. 

8hri MOI'8lii Desai: Is this digni-
fied-what my hon. friends are' doing? 

Shri IIari Vishnu Kamath: He asked 
for trouble and he got it. He should' 
not ask for trouble. 

Shri Morarji Desai: '1 always face 
trouble with c'heerfulness. 

Shri IIari Visbau Kunath: So do I; 
more than you. 
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Shri Morarji Desai': But my friend 
eets angry and I do not. That is the 
difference, (Interruptions). 

Shri Bari VisIm.u Kamath: It is 
most irrelevant, futile and fatuous. 

~ Morarji Desai: I do not mind 
that. Let my hon. friend get worried 
about it. 

Shri Hari Vishnu Kamath: I am not 
worried at all; I am happy, happier 
than you are. 

Mr. Speaker: Let him proceed nov.'. 

Shri Hari Vishnu Kamath: Sir we 
seek your protection., .. 

Mr. Speaker: There ought to be 
lome limit and some sense of propor-
tion. 

Shri Bari VishDu Kamath: For him 
also. 

Shri Morarji Desai: If my saying 
this has 'hurt my hon. friend, I am 
&Orry; I do not want to hurt him. 

Shri Rari VishDu Kamath: It never 
hurt me at all. I am glad. (Interrup-
tions) . I enjoy these repartees. 

Shri Ranga: He was Chief Minis-
~r and 'he got defeated. We have not 
referred to his defeat. 

Shri Hari Vishnu Kamath: We 
never referred to his defeats in the 
past. 

Shri Ranga: Sometime at least he 
'Ihould own 'hill defeat and go to 
another subject. 

Shri Morarji Deaal: May I say, it 
has been repeated several times by 
hon. Members that I was defeated. I 
,lever objected to it. (Interruptions). 
I thought my hon. friend wilJ take 
repartees well and with good humour. 

Shri Barj Vishnu Kamath: It is 
mutual (Interruption). 

Mr. Speaker: There ought to be 
.ome limit to this .... 

Shri Kanga: I agree, Sir, there must 
De some limit. 

Mr. Speaker: Order, order. When I 
am standing he would not allow me 
to speak. In fact, I allowed him to say 
as much as he liked and I remained 
sitting. 

Shri Ranga: Therefore, I accept 
your ruling. 

An Bon. Member: He is Swatantra. 

Shri Surendranath' Dwlvedy: Let 
him remove the levy on kerosene. 

Shri Daji: Sir, all this is because of 
the II!VY on kerosene. 

Shri Morarji Desai: Sir, there wu 
no intention on my part at all, to 
offend anybody, and I certainly would 
make any amends that 'he wants in 
this matter, ·because I have a:bsolutely 
nothing 'but respect for him. 

8hri S\UelldraDath Dwivedy: 
Remove the levy On kerosene and it 
would be settled. 

Shri Morarji Desai: As I said, Sir, 
kerosene is a matter which requires 
to be discouraged. Its further use 
must be di3coUJ'aged. It must not 
increase in its usc. Thcr;,:5 r.J other 
method of doing it. If I ration it, it 
will bring in far more evils, 
far grea ter difficulties and people will 
have to pay more. 

Shri Nath Pal: But how will the 
people light their 'houses in the 
villages? 

8hri Morarji Desai: Therefore, it is 
a matter where It is difficult for me 
to give up this revenue. But it is sug-
gested, strangely enough, that salt 
may be taken' instead of kerosene. 
That is what some people said. I do 
not see how this will not hurt the 
poor people more. It is said. that is 
a matter of sentiment. Where is it a 
matter of sentimlmt. It is not merely 
a matter of sentiment, though I do 
gTant and I do believe that sentiment 
also has a place in life especially if it 
is not a sentiment relating to oneself. 
This is a sentiment, If at all it is called 
a sentiment, in relation to the father 
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of the nation, and it €he father of the 
nation is not to be re6pected even in 
lilne sentiment what right have we to 
call him the father of the nation. 
More than that, I would like to say, 
we are many times sCJught to be 
twitted in the name of the father of 
the nation saying that he wanted to 
do a particular thing in a particular 
way and we are not doin, it. But 
when we do I!Omething which he 
asked us to do then it is saicJ that we 
are trying to be sentimental on that. 
I do not understand what they mean 
by it. It means that it is only an 
argument for contradiction and 
nothing else. But, as I said, 1t is not 
merely a sentiment. Is it reallsed by 
my hon. friends that salt is one item 
in food which is very important more 
for the poor people than for others, 
because f:1C very poor in this country, 
of whkh there is a large mass, takes 
only ,bread and salt in 'a little chutney. 
This is all that they get. Therefore, 
they use far more salt than what we 
use. That being so how are these 
people going to be taxed less by this 
method; tbey will be taxed much 
more. That is why Mahatma Gandhi 
said that this is a WTong tax and it 
ought not to be levied. 

But it was not only 'he who said 
this. Shri Gokhale al90 said it. He 
fought a battle in the As~embly for 
long years. Even Europeans said this. 
In France also there was a great 
opposition to the salt tax and it was 
said that the salt tax was an inequi-
tous lind unpopular tax like the 
noto:ious gabelle, or Government 
monopoly in salt in France, con-
demned as one of t'he most serious 
financial evils in the famous Cashier., 
which heralded the Fr@nch revolution. 
It had been denoun'ced by Sir James 
Westland (1888), Lord Cross, Secretary 
of State for India, Sir John Gorst, 
Under Secretary of State for India (In 
the House of Commons, 1890), Sir 
Evelyn Baring (Earl of Cromer) , and 
lately by Mr. Ramsay MacDonald, 
who Characterised it as "an exaction 
and oppression.... a survival of the 
general exploitation of India's poverty 
by a profit·making companll." Its 

abolition had ,been an integral part of 
the Congress demand fJr over half a 
century. Patriots like Dadabhai 
Naoroji, Wacha, Pherozeshah Mehta 
and GOk"hale had waged an unceasin, 
hattIe for it. Therefore, it is not a 
matter of sentiment at all. Those 
who say it is a sentiment, I am afraid. 
do not care at all for the pDilr people. 
What is the use of saying that this 
is not done out of sentiment? 

Then they said that we would get 
Rs. 30 crores. From where have they 
got this figure? After all, if you look 
at the production of salt in the 
country, it was 35 lakh tons in the 
years before 1962. In the year 1962 
it was 39 lakh tons. The consumption 
is about 33 lakh tons per annum made 
up Of 25 lakh tons for personal con-
sumption, 8 lakh tons for industrial 
use. Four lakh tons are exported. Sure-
ly, if any excise is levied, 4 lakh tons 
would not yield anything. The 8 
lakh tons for industrial use are used 
mostly for soda ash and oaustic soda. 
They pay a large excise duty, and 
therefore there is no question of charg-
ing any additional excise on that. That 
leaves for us the 25 lakh tons for per-
sonal use. If this entire quantity is tax-
ed at the rate which was in force in 
1947 of Rs. 1.5 per maund, then the 
whole revenue will come to Rs. 10.:1 
crores, and if the rate is doubled and 
made into Rs. 3 per maund, then it will 
come to Rs. 20 crores, which figure I 
had given. I had not' given any under-
estimate in this matter. Therefore. it 
is not a tax which wilJ, even if it Is 
levied benefit us in any way, and it 
will be an oppression On the poor, I 
have no doubt about it. So it is a 
tax wh!'~h cannot be levied, I am sure 
about that. 1n my view, if there II 
any tax Which is inequitous I would 
say that the salt tax is ineq~itou~. 

Then, Sir, I was told about prohibi-
tion, and that too by my hon. friend 
opposite, Shri Kamath. 

Shrl Barl Vishnu Kamath: Your 
own party men also. 

Shrl Morarji Desai: My own puty 
men are all right, but 1 think my hon. 
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[Shri Morarji Desai) 
friend opposite is spiritually minded 
and, therefore .... 

Ihri Bari Vishnu Kuaaa: So what? 
He does not know real spirituality. 
That is the diffiC1.ilty. I do not drink, 
I can tell him. I do not smoke ncr 
do I use pan. But I do not want to 
come in t'he way of other people's 
personal habits. 

Sh::-i Morarji Desai: Sir, even ..... hen 
I give him a compliment he gets 
excited. What ani I to do? 

Shri Bari Vishnu Kamath: He said 
about spirituality and all that. 

Sbri Morarji Desai: "Spirituality" I 
meant as a compliment not at a dis-
paragement. I believe it is the 
hig'hl'St and best function of a man 
to be spiritual; if he is not, he ceases 
to be a man. 

Shri IIari Vishn.u Kamath: What is 
the link here' 

Shri Mora.rji Desai: The link is this, 
that the man who tllinks in spiritual 
tenns must not think of coarsening 
the people by giving them drinks. 
That is what I am saying. I am not 
saying anything else. 

ShI'i ffiu'i Vishnu Kamath: 
agree with that "coarsening"; 
self-deception. 

do not 
it is 

Mr. Speaker: He expects that he 
would at least exercise moderation. 

8hri IIari Vishnu Kamath: I am for 
temperance; Poot prohibition. 

Shri Morar,ji Desai: When it is 
said that Mahatma Gandhi talked of 
reforms, this is what Mahatma Gandhi 
has written: 

"If I was appointl'li dictator for 
one hour for all India, the first 
fhing .... " 

Shri Nath Pai: It has been answered 
already. 

ShrI Morarji Desai: No, it has b~eJl 
answered wroncly. The whole thmg 

must be read 
realise what 
written: 

and then 
he meant. 

you 
He 

wiU 
'has 

"It I was appointed dictator for 
one hour for all India, the first 
thing I would do would be to 
close without compensation all 
the liquor shops, destroy all the 
toddy palms such as l know them 
in Gujarat, compel factory own~rs 
to produce humane conditons {or 
their workmen alld open refresh-
ment and recreation rooms where 
these workmen would get inno-
cent drinks and equally innocent 
amusements. I would close down 
the factories if the owners pleaded 
want of funds." 

Shri Rem Banm.: Is it for Gujarat 
alone or for the w'hole of India~ 

Shri Kari ViShnu Kamath: And 
after one hour? 

Shri Morarji Desai: He refers to 
Gujarat only about the palm trees 
which he knows. He does not rofer 
to anything else. Let my ·han. friends 
not cloud their intellect in this 
manner in their enthusiasm for drink-
ing (lnte1'Tuption). Then he says: 

"Being a teetotaller would· 
ret¥n my sobriety in sipte of nl" 
possession of one hour's dictator-
ship and therefore arrange for the 
examination of my European 
friends and diseased persons wh() 
may be in medical need of brandy 
and the like at State expense by 
medical experts and where neces-
sary, they would recpivc certifi_ 
cates whlch would entitle them to 
obtain the prescribed quantity of 
the fiery waters from certified 
Chemists." 

"The rule will apply mutati.~ 

mutandis to intoxicating drugs." 

That is what he wrote. I do not 
understand why Mahatma Gandhi i!J 
quoted against us. 

Shri Bari Vishnu Kamatb.: Because 
he wrote §o often' on· so many thin ... 



General PHALGUNA 25, 1884 (SAKA) Budget-Gmeral 
Discussion 

Shri Morarji Desai: I know that 
Bome of my own hon. friends on my 
• ide are getting lukewarm in this 
lnatter, but that is in bad company .... 
(Interruption) . 

Shri Tyap: I wish you good luck! 

Shri Hari Vishnu Kamath: They 
aI'£' in the company of Chief MiniBters 
of States. They are not in his com-
pany. 

Shri Morarji Desai: Then, my hon. 
friends want econamies to . be per-
formed. I have described the econo-
mies being performed before and I 
need not repeat them. But may I 
Bay, even in this Budget, we have not 
allowed the civil expenditure to go 
up as it goes up annually? Annually 
it goes up by about Rs. 60 crores or 
Rs. 70 crores; sometimes by Rs. 80 
crores. But even if you take Rs. 60 
crores, this time it is only Rs. 18 crore~ 
by which it goes up. 

Shri lIari Vishnu Kamath: Only! 

Shri Morarji Desai: Out of Rs. 18 
crores, Rs. 14 crores are for the police 
in the border areas. I do not think, 
my han. friend will grudge it now. 
Then there arc Rs. 2 crores for being 
given to Sikkim and Bhutan. What 
is left there, that is. Rs. 2 crores are 
also for some such exigency; it is not 
for any administrative services. We 
have seen to it that no new people 
are taken up and that the existing 
staft' works for all. Then, there is a 
committee of three secretaries which 
is sitting from day to day and is 
locating the extra personnel in the 
various offices and is seeing that for 
new things required that personnel is 
being utilised. Surely" my hon. 
friends do not want these people to 
be immediately unemployed. There-
fore we are trying to see that they 
are employed for other work and that 
no vacancies are filled in. 

Then, we have also seen that some 
of the periodicals which are pub-
lished by Government can be suspend-
ed during this emergency and they 
should not be published. That is, also 

one of the methods by whlch we are 
saving paper and money . 

We are also seeing to it that travel-
ling expenses are also cut down. 
Therefore the grants are cut down by 
10 per cent and we have told all 
peop~ that it should be resorted to 
only when it is absolutely necessary. 

We have cut down seminars, con-
ferences etc. except where they are 
absolutely necessary. Even as regards. 
delegations going outside we have 
stopped all delegations except those 
which are requ'red for negotiations 
for those purp"ses where we would 
lose if we do not send. But other-
wise we have cut this down. 

Even with several of my hon. 
friends in Parliament who want to go 
out I have got to be hard and I have 
got to say, "I am very sorry, I cannot 
give you" because they have got to 
set an example for other people. That 
is why I have got to say, "No" to 
them too. These are all matters 
where one a('ts very consistently and 
continuously. 

Shri Tyagi Will it apply to Com-
munist friends also? 

Shri Morarji Desai: It applies to 
everybody. But my Communist 
friends do not spend any money from 
me; they spend money Ilf those coun-
tries where they go .• -Even there 
unless they go for a legitimate pur-
pose, they are also not allowed to 
1.0 ...... (Interruption). 

Then, 1 come to the last question of 
compulsory savings. It is a matter 
which has exercised several of my 
hon. friends also. But before 1 say 
anything 1 would like to refer to the 
criticism in the PAC Report about 
some underestimates of revenue made. 
My hon. friend, Shri Indulal Yajnik. 
said that it was Rs. 120 crores under-
estimate. He only forgot one decimal 
point near the figure '1'. Instead of' 
Rs. 120 lakhs he said Rs. 120 crores. 
Now, what am I to do with that? 
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[Shri Morarji Desai] 
There are 1,500 or so cases which 

are less than Rs. 10,000 and 55 or 65 
~ases which are above Rs. 10,000. All 
have been properly looked into. We 
have changed in several cases and in 
several cases we have said th'lt the 
criticism is not correct. But theJe are 
matters where the Ministry itself goes 
on examining constantly and rectify-
ing the mistakes. The m'stakes are 
mostly arithmetical mistakes. But 
when it is considered that the assess-
ment~ 2rp 1.3 million, if in 1,500 or 
2,OO[) assessment there are some arith-
mcCc:.1 mistuk"., I do not think it can 
be said that the Board of R~,,(',.ClP or 
the officers who have been working 
have been very lax. I think, it is a 
very creditable thing that the mistake 
is of such a small .percentage. Of 
course, that does not mean t;lat we 
should be complacent about it. I 
should like to see that there is no 
mistake even in one case. Therefore 
we take a lesson from this and see to 
it that these mistakes are not com-
mitted and become less and less. 

Even when the Comptroller and 
Auditor-General who happened to be 
the Secretary and Chairman of the 
Board of Revenue was there similar 
mistakes were there. Therefore he 
also knows what happens and there 
ought to be more sympathy in this 
matter than a denunciation. That is 
all that I would like to say. 

Shrl Nath Pal: Is it not correct that 
during the past four years on the 
revenue side the under-estimate was, 
On an average, Rs. 50 crores? The 
same applies to the expenditure side. 
This is from your own figures. Please 
look at the Explanatory Memorandum. 
On an average it is Rs. 50 crores. Do 
you call it marginal or insignificant? 
Is it economics or astrology? 

Shrl Morarjl Desai: Astrology is 
'not known to me and economics it 
certainlv is. It is prudent economics 
and not extravagant economics. That 
is all that I would say. If the receipts 
.ara mOre and the expenditure is less, 

DisCUSIWn . 

I save this country from bankruptcy. 
If it is the reverse, I do not know 
what would happen to this country. 
But let us understand why this hap-
pens. I have explained and said sa 
often that when we make the Budget, 
the preparation is made with figures 
which are figures of a perior 12 or 
14 months earlier because the Budget 
begins to ,be prepared from June or 
July last and the figures that Ilre taken 
are th e figures of the previous 
12 months. Therefore we work on 
figure~ which are not up-to-date. 

The expenditure is also estimated 
accordi"g to the planned development 
wh:~n \';c' are making and according 
to the :.hns which we have. There-
fore WhL.l we have got to have that 
expenditure, we have got to provide 
for it. But during the course of the 
year there are several shortfalls 
perhaps on account of the imports 
failing or of some machinery failing. 
It is something like that happening 
which reduce's the expenditure. When 
we make the estimate of income, we 
are certainly conservative and I am 
going to be conservative. I think, 
every successor of mine, if he is pru-
dent, will be conservative, whatever 
may be the criticism about it. It is 
better to be surplus than to be minus 
at any time. But in spite of all this 
I am not able to be surplus except 
in one year. In spite of Rs. 119 crores 
of more revenue last year, the deficit 
has gone· to Rs. 240 crores from Rs. 90 
crores. Therefore it must be seen how 
shortfalls occur on both sides and one 
has got to provide for this: I do not 
think that it can be considered a 
matter where we have defaulted. If 
at all, we have served the country 
better than what my people think. 

Shit Ran .... : No, Sir. 

Shrl Barish Chandra Mathur: You 
have defaulted on the right side. 

Shri Morarjl Desai: I should now 
come to the end. I think, I have taken 
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much longer time than I would have 
taken. 

Dr. M. S. Aney (Nagpur): Would 
he say something about edible oil? 

Shri Morarji Desai: The duty on 
edible oil has been reduced. That was 
not understand by an han. friend of 
mine. Duty on edible oil has delibe-
rately been removed because when I 
put an additional burden on the poor 
people I thought that from ediible oil 
which is also one of the means of 
sustenance for them-it is the only 
means of fat for them-it was better 
that I took away the revenue from 
that. That is why I removed the duty 
from it. It will thus be seen that it 
was not merely the idea of taking 
revenue from kerosene that made me 
put the duty on kerosene. When it is 
said that I have put 300 per cent duty 
on kerosene, it is wrong. A bottle 
of kersone which used to cost 24 nP. 
will cost 34 nP. now. Therefore it is 
a 40 per cent increase on a bottle and 
not 300 per cent increase as is said. 
Of course, it would become 300 per 
cent if we take the original price or 
the original duty and that is how it 
is compared. But, if it is taken from 
last year, it increases only by 40 per 
cent. 

An Hon. Member: 
revision. 

That too needs 

Shri Morarji Desai: I do not say it 
is little. I won't say that. It becomes 
imperative for me to do it. There is 
no other reason for it. 

Some Hon. Members: Give second 
thought. 

Shri Morarji Desai: • One goes on 
~iving second thoughts to everything 
all the time, throughout the year and 
even next year. 

An Hon. Member: What about post-
cards? 

Shri Morarji Desai: On postcards, 
we have been losing Rs. 3 crorell 
every year. I do not think that that 
would be the correct kind of service 
to be given. If we increase from 5 nP. 

by 1 nP. to 6 nP., we cut out a loa 
of Rs. 1 crore. E~en then, there will 
be a loss of Rs. 2 crores. We will 
now be trying to see if the post card 
can be pruduced cheaply. If a person 
uses his own post card, he applies the 
titket. But, he will have also to give 
6 nP. in addition. We save by giving 
him a full post card. Therefore, I sug-
gest it is better to take 6 nP. and not 
5 nP. 

An Hon. Member: What logic? 

Shrl Morarji Desai: Life is not 
logic. Life is not always logic. Money 
certainly is not logic. 

An Hon. Member: Jugglery. 

Shrl Morarji Desai: It is Jugglery 
only for people who do not have seIllle 
enough to understand it. 

In the matter of compulsory sav-
ings, we have brought in this new 
feature. It is a new feature in the 
budget, but it is not new thought. 
This is being considered for the last 
10 or 12 years. But, it was not looked 
on with favour so long. But, In the 
circumstances in which we are func-
tioning, we have got to raise the 
savings of the people for investment 
higher and higher. If you do not take 
to some such thing which will make 
everybody save, I am afraid, we will 
not cultivate the saving habit as we 
&hould. It is true that those at the 
lower levels do not receive Incomes 
which can be called superflous or 
which could be called even adequate. 
I am prepared to grant that. And 
yet, if these people have got to 
improve their conditions, they will 
have to supply some sinews if they 
have to maintain their self-respect 
and their strength. After all, this is 
a nation of poor people and if the 
poor people do, not subscribe to' it, 
who else is going to subscribe to it? 
This is not a tax. This is compulsory 
saving which the people do. Take the 
case of our country. We arc borrow-
ing from all countries foreign 
exchange. We have got to pay them 
high interest. And yet we go on 
givir.g help to our neighbouring coun-
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tries because we mJISt do so. Other-
wise, we won't deserve the other thing. 
On the same analogy, it is also neces-
sary in my view, if the poor people 
are going to be made stronger, it is 
better that they save. That is why 
thill is being done. But, this is a new 
thing and all the arrangements also 
will be new. Therefore, we are study-
ing the whole problem and we are 
going to do it very thoroughly. We 
will go on making improvements in 
it, but not give it up, because this is 
a very vital scheme. 

Some HOD. Members: Improve it. 

Shri Morarji Desai: Improvements 
do not mean that it will be given up. 

In the end, I would like to appeal 
to my hon. friends to support the 
collection of the resources, because 
these resources are very vital for tlle 
safety of the country both on the 
frontier front and also on the deve-
lopment front. Whatever may be the 
differences, I do not think it is only 
the duty of the Finance Minister and 
his colleagues to recover these 
revenues. It is also the function of 
all people and all citizens jf they want 
to have a welfare State sooner esta.b-
lished to see that the revenues are 
collected after the budget is passed. 
There is time enough to get it chang-
ed. Till it is changed, if it is not 
changed, it means it has the sanction 
of this hon. House. Once it is sanc-
tioned, I would' certainly expect that 
it is the duty of every han. Member 
to see that the resources are collected 
and no impediments are put in it~ 

way. 

15." hrII. 

DEMANDS· FOR GRANTS ON 
ACCOUNT, 1963-84 

Mr. Speaker: The question is: 

"That the respective sums not 
exceeding the amounts shown in 

the third column of the Order 
Paper, be granted to the Presi-
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1964, in respect of the 
heads of demands entered in thl' 
second column thereof against 
Demand Nos. 1 to 147." 

Shri Harl Vishn.. Kamath (Hos-
hangabad): Mr. Speaker, on a 'point 
of clarification, may I know whether 
this is a motion for Vote on Account 
under Rule 214? What is it exactly? 
Is it covered by Rule 214? 

Mr. Speaker: Yes; 214. 

Shri Hari Vishnu Kamath: I do 
not know what procedure has been 
evolved during the last Parliament. 
I was not here. But the entire pro-
cedure with regard to this item and 
the next two items seems to be con-
trary to the Rules of Procedure of 
the House, unless there is some ~ort 

of a convention. Even then I do not 
think a convention can override the 
rules .... 

Rule 214(2) provides for amend-
ments that may be moved for the 
reduction of th!' whole grant. No 
time has been given to us to give 
notice of amendments. When the 
mOtion comes today, how can we have 
time? So, I request, under the Rules 
that this may be postponed to Monday 
or sOme other day so as to enable us 
to give notice of amendments. 

Mr. Speaker: I will only just tell 
him for his information that for the 
last about 10 years or so, 

Shri Hari Vishnu Kalllllth: Ten 
years? 

Mr. Speaker: .......... a Vote on 
Account has always been considered 
as a routine affair. it is taken only 
for a limited period. Members cer-
tainly have an opportunity to discuss 

eMIIYe4 with the recommendation of the Pre_ident. 


